1139

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 691 OF 2022

IN THE MATTER OF:
RAMA SHANKER AWASTHI ..... APPLICANT(S)
VERSUS
STATE OF UTTAR PRADESH & ORS. .... RESPONDENT(S)
INDEX
SL. PARTICULARS PAGE NO.
No.

1. |Reply on behalf of the Respondent No. 6/ Bajaj
Hindusthan Sugar Limited to the Objections dated 1-19
13.02.2024 filed by the Applicant along with
affidavit.

2. | ANNEXURE-R-1:

A true copy of the Board resolution dated 14.08.2017 20
issued by the answering Respondent authorising
Mr. Amit Kumar Pandey to represent the present case
before this Hon’ble Tribunal.

3. | ANNEXURE-R-2 (Colly):

True copies of the letters dated 18.10.2023,
22.10.2023 & 25.10.2023 sent by the answering 21-32
Respondent to the regional Officer, UPPCB showing
the Status of installation of Spiral ladder in all its
units.

4. | ANNEXURE-R-3:

A true copy of the letter dated 06.02.2023 sent by the
answering respondent to the Chief Environmental | 33-35
Officer of UPPCB, Lucknow.

5. | ANNEXURE-R-4:

A true copy of the letter dated 27.02.2023 sent by the
answering Respondent to the Member Secretary, 36-37
UPPCB showing the payment of the Environment
Compensation of Rs. 9.3 Lakhs.

6. | ANNEXURE-R-5 (Colly):

True copies of the letters dated 23.02.2023 sent by

the answering Respondent company to the Chief 38-41

Environment officer (Circle-7), UPPCB, Lucknow.




1140

7. | ANNEXURE-R-6 (Colly):
True copies of the letters dated 23.02.2023 sent by
the answering Respondent to the Chief| 42-44
Environmental Officer (circle-6) showing the
compliance of the recommendations qua its unit at
Kundrakhi, Gonda.

8. | ANNEXURE-R-7:
A true copy of the letters dated 28.02.2023 sent by
the answering Respondent to the Chief 45
Environmental Officer (circle-6) showing the
compliance of the recommendations qua its unit at
Utraula, Balrampur.

9. | ANNEXURE-R-8 (Colly):
True copies of the letters dated 20.02.2023 sent by
the answering Respondent to the Chief| 46-49
Environmental Officer (circle-6) showing the
compliance of the recommendations qua its unit at
Magsoodpur, Shahjahanpur.

10. | ANNEXURE-R-9: (Colly)
Copy of the Letters dated 22.03.2007 issued by 50-51
CGWA to the answering Respondent

11. | ANNEXURE-R-10:
Copy of the Public Notice dated 04.10.2017 issued 52
by CGWA

12. | ANNEXURE-R-11:
Copy of the Public Notice dated 29.06.2018 issued 53
by CGWA

13. | ANNEXURE-R-12 (Colly):
True copy of the application filed along with the 54-61
NOCs issued to the answering Respondent in respect
of its Barkhera Unit, Pilibhit, UP.

14. | ANNEXURE-R-13 (Colly):
True copy of the application filed along with the 62-69
NOC:s issued to the answering Respondent in respect
of its Magsoodpur, Shahjahanpur, UP.

15. | ANNEXURE-R-14 (Colly):
True copy of the application filed along with the 70-77
NOCs issued to the answering Respondent in respect
of its Kambharkhera, Lakhimpur Kheri, UP.

16. | ANNEXURE R-15 (Colly):
True copy of the application filed along with the
NOC:s issued to the answering Respondent in respect 78-85

of its Kundarkhi Unit at Gonda, UP.




1141

17.

ANNEXURE R-16 (Colly):

True copy of the application filed along with the
NOC:s issued to the answering Respondent in respect
of its Itai maida Unit, Utraula, Balrampur, UP.

86-93

18.

ANNEXURE R-17:
A copy of the Public Notice dated 01.04.2020 issued
by Ministry of Jal Shakti,

94

19.

ANNEXURE R-18:
A copy of the Public Notice published by CGWA on

its website.

95

20.

ANNEXURE R-19:
A copy of the Notification dated 06.10.2020 issued
by Government of Uttar Pradesh

96-98

21.

ANNEXURE R-20:
A copy of the Environment Impact Assessment

Notification 2006

99-143

22.

ANNEXURE-R-21 (Colly):

True copy of the application filed along with the
NOCs issued to the answering Respondent in respect
of its Barkhera Unit, Pilibhit, UP.

144-152

23.

ANNEXURE-R-22 (Colly):

True copy of the application filed along with the
NOC:s issued to the answering Respondent in respect
of its Magsoodpur, Shahjahanpur, UP.

153-158

24,

ANNEXURE-R-23 (Colly):

True copy of the application filed along with the
NOCs issued to the answering Respondent in respect
of its Kambharkhera, Lakhimpur Kheri, UP.

159-169

25.

ANNEXURE-R-24 (Colly):
True copy of the application filed along with the

NOC:s issued to the answering Respondent 1n respect
of its Kundarkhi Unit at Gonda, UP.

170-185

26.

ANNEXURE-R-25 (Colly):

True copy of the application filed along with the
NOC:s issued to the answering Respondent in respect
of its Itai maida Unit, Utraula, Balrampur, UP.

186-197

27.

ANNEXURE-R-26
A copy of the Authorisation dated 23.10.2013 issued
by UPPCB to the answering Respondent

198-199

28.

ANNEXURE-R-27
A copy of the letter dated 15.10.2018 sent by the
answering Respondent to UPPCB

200-201




1142

29. | ANNEXURE-R-28
A copy of the letter dated 10.12.2018 sent by the | 202-204
answering Respondent to UPPCB
30. | ANNEXURE-R-29

A copy of the letter dated 27.04.2019 sent by UPPCB | 205-207
to the answering Respondent
31. | Proof of Service 208

FILED TH‘R_QéGH:

[SANJEEV KUMAR SINGH & SH R/
(ADVOCATES FOR THE R ESPONDENT NO. 6)

LEGAL VIBES (ADVOCATES & SOLICITORS)

G-27, FIRST FLOOR,

NEW DELHI JANGPURA EXTENSION,
Dated: 18.04.2024 NEW DELHI-110014.
PH: 011-43580335; 9560306295

EMAIL: legalvibes.lawfirm@gmail.com




1143

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 691 OF 2022

IN THE MATTER OF:
RAMA SHANKER AWASTHI ... APPLICANT(S)
VERSUS

STATE OF UTTAR PRADESH & ORS. ....RESPONDENT(S)

REPLY ON BEHALF OF THE RESPONDENT NO. 6/ BAJAJ
HINDUSTHAN SUGAR LIMITED TO THE OBJECTIONS DATED
13.02.2024 FILED BY THE APPLICANT.

MOST RESPECTFULLY SHOWETH:

A. BACKGROUND:

I.  On27.09.2022 this Hon’ble Tribunal was pleased to direct constitution
of a Joint Committee of UPPCB and CPCB, to file its Report with
respect to the Thermal Power Plant of Bajaj Hindusthan Sugar Limited
(Respondent No.6) and Bajaj Energy Limited (Respondent No.7) at

Lakhimpur Kheri, U.P.

1. On 04.01.2023, a report was filed by the said Joint Committee with
regard to the Power Plant run by the answering Respondents at

Lakhimpur Kheri.

1. On 20.01.2023, this Hon’ble Tribunal directed that Report with regard
to all other 9 plants (in all 10) at different locations running in U.P.

should also be included in the Report.
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On 10.02.2023, a detailed Joint Committee Report was filed with regard

to all the 10 Units of the answering Respondent.

On 13.02.2023, this Hon’ble Tribunal considered the said Report dated
10.02.2023 and directed UPPCB to secure compliance within the
stipulated time frame and left it open to the Applicant to point any
violations to UPPCB. A gist of the Report; and recommendations, with

regard to all the 10 units was recorded in the said Order.

On 04.10.2023, in a Review Application filed by the Applicant, seeking
review of the order dated 13.02.2023, this Hon’ble Tribunal was

pleased to issue Notice and directed the Respondents to file their Reply.

On 06.11.2023, answering Respondent, i.e. Respondent No.6 filed its
detailed Reply showing compliance of all the recommendations of the

JCR.

On 08.11.2023, UPPCB filed a Reply in the said Review Application.
The said Reply was a detailed Reply which gave up to date status of -
each of the Unit; date of its inspection; recommendation in the JCR
dated 10.02.2023; action taken by UPPCB; and the current status of
Compliance by the answering Respondents. [Please refer Page 888 to

1106]

On 21.12.2023, the aforesaid Review Application filed by the Applicant
was allowed by this Hon’ble Tribunal and the Original Application was

restored to its original number and this Hon’ble Tribunal further
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allowed the Applicant to file its response to the Report dated
10.02.2023. It also allowed the answering Respondents to file their

responses to the same.

On 13.02.2024, the Applicant filed its Objections to the JCR dated

10.02.2023. [Please refer Page 1123 to 1137]

The answering Respondents No.6, Bajaj Hindusthan Sugar Limited is
accordingly filing the present response. Mr. Amit Kumar Pandey is the
authorised representative of the answering Respondent company and
has been duly authorized to represent the present case before this
Hon’ble Tribunal vide Board resolution dated 14.08.2017. A true copy
of the Board resolution dated 14.08.2017 issued by the answering
Respondent authorising Mr. Amit Kumar Pandey to represent the
present case before this Hon’ble Tribunal is being annexed herewith

and marked as ANNEXURE-R-1.

SUBMISSIONS WITH REGARD TO THE RECOMMENDATIONS OF
THE JOINT COMMITTEE REPORT DATED 10.02.2023

1.

In view of the recommendations made by the Joint Committee in its

report dated 10.02.2023 the answering respondent has duly complied

with said directions and recommendations. The compliance status of the

Recommendations made by the Joint Committee appointed by this
Hon’ble Tribunal and the compliances done by the answering
Respondent in accordance with the order dated 13.02.2023 of this

Hon’ble Tribunal are as follows:
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A. Recommendation (Common for all the 5 Sugar Units of M/s

Bajaj Hindusthan Sugar Limited):

The unit must install an easy ladder for the monitoring of flue gas
emission as per CPCB guideline and timeline given in the
undertaking.
COMPLIANCE STATUS:

I.  In compliance with the direction given, spiral ladder is installed in
the stack of all five Sugar Plants at Khambharkhera, Barkhera,
Kundarki, Utraula and Magsoodapur of the answering

Respondent/M/s Bajaj Hindusthan Sugar Ltd.

Il.  The spiral ladder installation status updates and final completion
status have already been submitted to the Chief Environmental
officer and Regional Offices of the UP-Pollution Control Board
vide letters dated 18.10.2023, 22.10.2023 & 25.10.2023. True
copies of the letters dated 18.10.2023, 22.10.2023 & 25.10.2023
sent by the answering Respondent to the regional Officer, UPPCB
showing the Status of installation of Spiral ladder in all its units are

being annexed herewith and marked as ANNEXURE-R-2 (Colly).

B. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village-
Khambharkhera, District - Lakhimpur Kheri UP):

The unit has to maintain the drainage system and equalization tank to

ensure the compliance of norms and better efficiency of ETP.

The unit has to modify the launder of clarifier tank of ETP and sludge

drying beds.
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The unit has to deploy the preventive measures to control the fugitive

emission of captive power plant area.

The unit has to get repaired PH sensor which is installed on ETP on

priority basis and proper operational for OCEMS.

The unit has to carry out studies for impact assessment of treated water
utilization on agriculture land and rate of ground water recharge through

the pond adopted by them.

The unit has to develop dedicated storage set for the storage of
contaminated drums and bags as per Hazardous Waste (Management

and Transboundry movement) Rules 2016.

UPPCB vide letter dated 10.02.2023 has imposed Environmental
Compensation Rs.9,30,000/- (Rs. Nine Lac Thirty Thousand only)
against the unit in compliance of the recommendation of Joint

Committee Report dated 21.12.2022 and 22.12.2022.

COMPLIANCE STATUS: COMPLIED

I.  That the answering respondent has complied with all the aforesaid
points and the same were duly submitted to MS and Regional
officer of the UPPCB within the stipulated time line vide the letter
dated 06.02.2023. A true copy of the letter dated 06.02.2023 sent by
the answering respondent to the Chief Environmental Officer of
UPPCB, Lucknow is being annexed herewith and marked as

ANNEXURE-R-3.
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I[l.  That despite the industry of the answering Respondent being
compliant the penalty for an amount of Rs. 9.30 Lakh (Rs. Nine
Lakh Thirty Thousand only) as an Environmental Compensation, as
imposed by the Joint Committee was accordingly deposited under
protest by the answering Respondent. It is humbly submitted that
the imposition of the aforesaid penalty was done erroneously by the
Joint Committee on the Khamberkhera Unit of the answering
Respondent. A true copy of the letter dated 27.02.2023 sent by the
answering Respondent to the Member Secretary, UPPCB showing
the payment of the Environment Compensation of Rs. 9.3 Lakhs is

being annexed herewith and marked as ANNEXURE-R-4.

C. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village
Barkhera, Tehsil-Bisalpu, District- Pilibhit.

I.  The unit shall maintain the preventive measures to control of the

fugitive emission in bagasse handling area.

I[l.  The has to carry out studies for impact assessment of treated water
utilization on agriculture land and rate of ground water recharge
through the pond adopted by them and loghook for water consumptions
and different Utility water and waste water discharge required to be

maintained for proper accounting of water and waste water.

COMPLIANCE STATUS: COMPLIED

I.  That the answering Respondent has duly complied with the aforesaid
recommendations of the Joint Committee and the compliance of all the
above mentioned recommendations has already been submitted to MS

and Regional officer UP Pollution Control Board within the stipulated
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time period vide the letter dated 23.02.2023. True copies of the letters
dated 23.02.2023 sent by the answering Respondent company to the
Chief Environment officer (Circle-7), UPPCB, Lucknow are being

annexed herewith and marked as ANNEXURE-R-5 (Colly).

D. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village
Kundarki, Tehsil- Sadar Gonda, Distt. Gonda, UP.

The unit has to maintain the preventive measure deployed for
control of the fugitive emission in captive power plant area to

control the dust generated during the handling of bagasse.

The unit has to carry out studies for impact assessment of treated
water utilization on agriculture land and rate of ground water

recharge through the pond adopted by them.

The unit has valid Environment Clarence (EC) for MoEF & CC, has
valid consent under Air Act, Water Act, Authorization for handling

of HW & consent to establish for handling of Ash.

COMPLIANCE STATUS: COMPLIED

That the answering Respondent has complied with all the above
mentioned recommendations of the Joint Committee appointed by
this Hon’ble Tribunal. That the compliances done by the answering
Respondent has already been submitted to MS and Regional officer
UP Pollution Control Board within the stipulated time vide the
letters dated 23.02.2023. True copies of the letters dated 23.02.2023
sent by the answering Respondent to the Chief Environmental

Officer (circle-6) showing the compliance of the recommendations
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qua its unit at Kundrakhi, Gonda are being attached herewith and

marked as ANNEXURE-R-6 (Colly).

E. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village

Etaimaida, Tehsil-Utraula, District- Balrampur, UP.

The unit shall maintain the preventive measure to control of the

fugitive emission in the bagasse handling area.

The unit has to carryout studies for impact assessment of treated
water utilization on agriculture land and rate of ground water

recharge through the pond adopted by them.

COMPLIANCE STATUS: COMPLIED

That the answering Respondent has complied with all the above-
mentioned recommendations of the Joint Committee appointed by
this Hon’ble Tribunal. That the compliances done by the answering
Respondent has already been submitted to the Chief Environmental
Officer (Circle-6) of the UPPCB the stipulated time vide the letter
dated 28.02.2023. A true copy of the letters dated 23.02.2023 sent
by the answering Respondent to the Chief Environmental Officer
(circle-6) showing the compliance of the recommendations qua its
unit at Utraula, Balrampur is being attached herewith and marked

as ANNEXURE-R-7.

. Recommendations to M/s Bajaj Hindusthan Sugar Ltd., Village

Magqgsoodpur, Tehsil Puwayan, Shahjahanpur, District-
Shahjahanpur, Uttar Pradesh.

The unit shall maintain the preventive measures to control of the

fugitive emission in bagasse handling area.
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The unit has to carry out studies for impact assessment of treated
water utilization on agriculture land and rate of ground water
recharge through the pond adopted by them and log book for water
consumptions and different Utility water and waste water. discharge

required to be maintained for proper accounting of water and waste.

COMPLIANCE STATUS: COMPLIED

That the answering Respondent has duly complied with the
aforesaid recommendations of the Joint Committee appointed by
this Hon’ble Tribunal. That the compliances done by the answering
Respondent has already been submitted to the Chief Environmental
Officer (circle-7) UPPCB, Lucknow within the stipulated time vide
the letters dated 20.02.2023. True copies of the letters dated
20.02.2023 sent by the answering Respondent to the Chief
Environmental Officer (circle-6) showing the compliance of the
recommendations qua its unit at Maqgsoodpur, Shahjahanpur are

being attached herewith and marked as ANNEXURE-R-8 (Colly).

As such, it would be pertinent to mention here that the answering
Respondent is a compliant industry and has complied with the
recommendations of the Joint Committee and has also deposited the
environment compensation as imposed and as such nothing survives in
the present Petition. It is humbly submitted that the grounds as raised in
the present Petition are devoid of any merits and is liable to be dismissed
in the interest of justice. It is further submitted that the order dated
13.02.2023 has duly been complied with by the answering respondent in

its full letter and spirit and the all the recommend dations of the Join



1152
10

Committee are being implemented by the answering Respondent

Company to ensure a better environment.

RESPONSE TO THE OBJECTIONS DATED 13.02.2024 OF THE
APPLICANT

1. At the very outset the Respondent No. 6/ Bajaj Hindusthan Sugar
Limited (hereinafter referred to as the “answering respondent™) submits
that, save as would appear from the records or otherwise categorically
and specifically admitted, each and every contention, allegations,
statements and or assertions made by the Applicant in the so called
objections dated 13.02.2024, are being specifically denied as false and

incorrect.

2. That the Applicant has deliberately adopted a pick and chose strategy to
misrepresent and knowingly misinterpret various portions of the Joint
Committee Reports dated 04.01.2023 and 10.02.2023 and in doing so,
the Applicant has made false allegations against the answering

Respondent.

3. The Applicant has vide its objections dated 13.02.2024 attempted to
portray a false narrative by referring to bits and parts of the Joint
Committee Reports dated 04.01.023 and 10.02.2023 that, the answering

Respondent has operated its units;

FIRSTLY, without obtaining valid consents/renewal with regard to
ground water extraction; and
SECONDLY, without obtaining valid consent/approval for handling of

hazardous wastes.
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SUBMISSIONS ON THE ALLEGATIONS THAT THE ANSWERING
RESPONDENT HAS OPERATED ITS UNITS WITHOUT
OBTAINING THE VALID CONSENTS/RENEWAL WITH REGARD
TO GROUND WATER EXTRACTION:

4. Itis submitted that at the time of setting up and establishing a new sugar
unit along with Cogeneration plant, the answering Respondent had
applied for Ground Water clearance to Central Ground Water Authority

(CGWA) Ministry of Water Resources, New Delhi.

5. In response to the said Application, the CGWA vide its letter dated
22.03.2007 informed the answering Respondent as under;

““As the proposed industry does not fall in Over Exploited/ Critical area
on Ground water Resource consideration, no NOC is required to be

issued from this office™.

Copy of the Letters dated 22.02.2007 issued by CGWA to the answering
Respondent is annexed hereto as ANNEXURE R-9.

6. Pertinently, the units of the answering Respondent situated at Barkhera
District- Pilibhit, Magsoodpur District- Sahjahanpur, Khambharkhera
District -Lakhimpur Kheri, Kundarkhi District-Gonda and Utraula
District -Balrampur were falling in Safe area (non-notified area) and as
per CGWA guidelines prevailing at that time and as mentioned in above
CGWA letters Ground water withdrawal NOC was not required as per

CGWA Ministry of Water Resources New Delhi.

7. On 04.10.2017 the Central Ground water Authority Ministry of Water
Resources, River Development and Ganga Rejuvenation vide their
Public Notice no 26-1/CGWA/2015 published that CGWA, in exercise

of Power under section 5 of the Environment (Protection ) Act, directed
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all such users who were exempted from requirement of NOC were now
directed to apply for the NOC for ground water extraction by 31st

December 2017.

Copy of the Public Notice dated 04.10.2017 issued by CGWA is annexed

hereto as ANNEXURE R-10.

8. On 29.06.2018 the Central Ground Water Authority Ministry of Water
Resources, River Development and Ganga Rejuvenation vide their
Public Notice no 26-1/CGWA/PN/2018 published that due to ongoing
modifications in existing guidelines and to address the grievances of
many ground water users in the country, it is considered necessary- and
expedient to extend the due date for the submissions of online application

through NOCAP up to 30.09.2018.

Copy of the Public Notice dated 29.06.2018 issued by CGWA is annexed

hereto as ANNEXURE R-11.

9. That in compliance of the aforesaid Guidelines of CGWA, the NOC for
ground water withdrawal was submitted on NOCAP portal of CGWA and
simultaneously NOC was issued by CGWA.. The details of the same are

as under:;

SNo. | Unit Name Date of | Date  of | Validity | Annexed as

filing Issuance | of NOC
Application | of NOC
1 Barkhera 8.03.2018 14.03.2019 | 4.3.2021 Annexure R-
Pilibhit 12 Colly

2 Magsoodpur 8.03.2018 30.04.2019 | 29.04.2021 | Annexure R-
Shahjahanpur 13 Colly
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3 Khambharkhera | 30.03.2017 18.03.2020 | Annexure R-
Lakhimpur 05.03.2018 14 Colly
Kheri
4 Kundrkhi 30.03.2017 05.04.2018 | 12.3.2020 | Annexure R-
Gonda 15 Colly
5 Itai Maida | 10.03.2018 19.12.2018 | 15.11.2020 | Annexure R-
Utraula 16 Colly
Balrampur
10. On01.04.2020 the Ministry of Jal Shakti department of Water Resources,
River development and Ganga Rejuvenation Central Ground Water
Authority had issued public Notices regarding prevailing situations of
lockdown in the entire country due to Covid-19 the date for submission
of application for NOC for ground water abstraction by existing
industries, infrastructure and mining projects is hereby extended till 30th
June 2020.
A copy of the Public Notice dated 01.04.2020 issued by Ministry of Jal
Shakti, is annexed hereto as ANNEXURE R-17.
11. Although answering Respondent had accordingly applied for renewal of

water drawl NOC on NOCAP portal of CGWA. However, subsequently,
CGWA published a notice on its website that Government of Uttar
Pradesh had started a new online portal for Ground water NOC and hence
CGWA NOCAP portal had stopped processing of already existing
applications, as well as accepting fresh and renewal applications for

Projects in the state of Uttar Pradesh.

A copy of the Public Notice published by CGWA on its website, is
annexed hereto as ANNEXURE R-18.
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On 06.10.2020, Uttar Pradesh Ground water ( Management and
Regulation) act 2019 was amended whereby it was directed that “Any
existing commercial or Industrial or Infrastructure or bulk user, who has
sunk a well for extracting or using ground water in notified area or non-
notified area before the date of coming into force of the act , and has
valid No Objection Certificates issued by either Central Ground water
Authority or by Ground water Department , Uttar Pradesh for extracting
or using ground water , shall make an application within period of one

year from the date of coming into force of the rule.”

A copy of the Notification dated 06.10.2020 issued by Government of
Uttar Pradesh, is annexed hereto as ANNEXURE R-19.

Accordingly, answering Respondent applied for NOC for withdrawal of
Ground water on the portal of Ground Water Department Ministry of Jal
Shakti Government of Uttar Pradesh. The details of NOC issued by
Ground Water Department Ministry of Jal Shakti Government of Uttar

Pradesh is as follows-

SNo. | Unit Name Date of | Date  of | Validity | Annexed
filing Issuance | of NOC |as
Application | of NOC
1 Barkhera 05.05.2021 18.06.2021 | 17.06.2026 | Annexure
Pilibhit R-20 Colly
2 Magsoodpur 13.05.2021 17.06.2021 | 16.06.2026 | Annexure
Shahjahanpur R-21 Colly
3 Khambharkhera | 07.05.2021 22.06.2021 | 21.06.2026 | Annexure
Lakhimpur R-22 Colly
Kheri
4 Kundrkhi 08.05.2021 18.06.2021 | 17.06.2026 | Annexure
Gonda R-23 Colly
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Itai Maida | 12.07.2021 18.10.2021 | 17.10.2026 | Annexure
Utraula R-24 Colly
Balrampur

14.

15.

16.

17.

It is submitted that the aforesaid facts and circumstances and the
documents placed on record by the answering Respondent show and
demonstrate that the answering Respondent has not violated any
provisions of the environmental laws and has rather acted in a bonafide
manner and has applied for and obtained the requisite
NOCs/consents/approvals as per the prevailing guidelines and Rules
prescribed by the concerned authorities. The allegation of the Applicant

in this regard is therefore false and does not hold any merit.

In reply to the allegation that the answering Respondent has sunk in 3
borewells instead of two borewells without any NOC, it is submitted that
the allegation is false and incorrect. The answering Respondent has not

sunk 3 borewells instead of two as alleged or at all.

In reply to the allegation that there is no mention of location of the well
in the majority of the NOC certificates issued by Ground Water
Department, Uttar Pradesh and hence there is suspicion that answering
Respondent has sunk well at various locations without informing the
concerned departments, it is submitted that the suspicion of the Applicant
Is whimsical and unwarranted in as much as the answering respondent

has not sunk well at various locations as alleged.

In reply to the allegation that there is no information qua renewal if EC
granted by USEIAA after period of 5 years, it is submitted that as per the

Environment Impact Assessment Notification 2006, as amended from
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time to time, the “Validity of Environmental Clearance” is meant the
period from which a prior Environmental Clearance is granted by the
regulatory authority, or may be presumed by the applicant to have been
granted under sub-paragraph (iii) of paragraph 8 of the said Notification,
till start of production operations by the project or activity; or completion
of all construction. In the present case no further extension of
Environment Clearance was required as the answering Respondent had
completed commercial operation of the subject matter units before the
expiry of the first Environmental Clearance granted to the answering

Respondent as would be clear from the following table:

SNO | Unit Date of grant of | Date of
Environmental Commercial
Clearance Operation

1 Barkhera 09.07.2010 24.03.2012

2 Magsoodapur 09.07.2010 28.03.2012

3 Khamberkhera 09.07.2010 03.02.2012

4 Kundarkhi 09.07.2010 21.04.2012

5 Utraula 09.07.2010 24.04.2012

A copy of the Environment Impact Assessment Notification 2006 is

annexed hereto as ANNEXURE R-25.

SUBMISSIONS ON THE ALLEGATIONS THAT THE ANSWERING
RESPONDENT HAS OPERATED ITS UNITS WITHOUT
OBTAINING THE VALID CONSENTS/RENEWAL WITH REGARD

TO HANDLING OF HAZARDOUS WASTE:
18. It is submitted that the answering Respondent is regularly obtaining
Authorisations under the provisions of Hazardous and Other Waste

(Management and Transboundary Movement) Rules.
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19. Notably on 23.10.2013, authorisation with regard to hazardous waste
was also issued by Uttar Pradesh Pollution Control Board vide their

reference number F31680/C-5/ Haz-125/2013 dated 23.10.2013.

A copy of the Authorisation dated 23.10.2023 issued by UPPCB to the
answering Respondent, is annexed hereto as ANNEXURE R-26.

20. Pertinently, on 15.10.2018, the answering Respondent applied for
renewal of the said authorisation well before its expiry along with
requisite renewal Fee and renewal application was submitted in triplicate
at Uttar Pradesh Pollution Control Board, Lucknow.

A copy of the letter dated 15.10.2018 sent by the answering Respondent
to UPPCB is annexed hereto as ANNEXURE R-27.

21. Also, on 10.12.2018, the answering respondent had submitted reminder
letter to UPPCB requesting to renew hazardous waste Authorisation of
our unit.

A copy of the letter dated 10.12.2018 sent by the answering Respondent
to UPPCB is annexed hereto as ANNEXURE R-28.

22. However, upon follow up with UPPCB, the answering Respondent was
instructed to re-apply online Consent in Management and Monitoring
system of Nivesh Mitra. Accordingly, the answering Respondent again
applied for renewal of Hazardous Waste Authorisation of Bajaj
Hindusthan Sugar Ltd Khambharkhera, Lakhimpur Kheri which was

granted on 27.04.20109.

A copy of the letter dated 27.04.2019 sent by UPPCB to the answering
Respondent is annexed hereto as ANNEXURE R-29.
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23. It is therefore submitted that the allegations made by the Applicant are
ex facie false and the answering Respondent has duly applied for and has
been also granted requisite approvals/NOCs from the concerned

authorities qua handling of hazardous wastes.

24. In such circumstance the answering Respondent humbly prays for the
dismissal of the present Application with exemplary costs and in the
interest of justice, keeping in view the compliances and the steps
undertaken by the answering Respondent to comply with the

recommendation of the Joint Committee reports and the fact that there is

no wiolation as alleged by the Applicant in the above titled
N

~

Application/objections.

(ADVOCATES FOR THE RESPONDENT NO.6)

LEGAL VIBES (ADVOCATES & SOLICITORS)

G-27, FIRST FLOOR,

NEW DELHI JANGPURA EXTENSION,
Dated:18.04.2024 NEW DELHI-110014.
PH: 011-43580335; 9560306295

EMAIL: legalvibes.lawfirm@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

ORIGINAL APPLICATION NO. 691 OF 2022

IN THE MATTER OF:
RAMA SHANKER AWASTHI .....APPLICANT(S)
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENT(S)
AFFIDAVIT

I, Amit Kumar Pandey, S/o Suresh Pandey, aged about 44 years, having Regd.
Office at: TC-13, Vibhuti Khand, Gomti Nagar, Lucknow-226010, Uttar Pradesh,
presently at New Delhi, do hereby solemnly affirm and state as under:

L. That I am the authorized representative of the Respondent No. 6 M/s Bajaj
Hindusthan Sugar Ltd. and I have been duly authorized to file the present

affidavit.
That being the authorised representative of the Respondent No. 6

2.
Company, I am well conversant with the facts and records of the case and

therefore, competent to swear this affidavit.
3. I have read and understood the contents of the reply to the Review
Application which has been drafted as per my instructions and state that

the contents thereof are true as per the verification.

DEPONENT

& VERIFICATION:
&
£ L, Amit Kumar Pandey, the deponent above named, do hereby verify
£ :
¥ declare that the contents of paras 1 to 3 of above affidavit are true to my
=
= é" personal knowledge and that I have not suppressed any material facts.
S <
S .§ Verified at New Delhi on thisthe " day of April, 2024.
DEPONENT

ATTESTED

88—

{5 APR 2024
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bajej hinusthan Sugar 1 . ANNEXURE-R-1

(formerly: Bajaj Hindusthan Ltd.)

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF 20

DIRECTORS OF BAJAJ HINDUSTHAN SUGAR LIMITED AT ITS MEETING HELD ON
AUGUST 14, 2017

“RESOLVED THAT Mr. Amit Kumar Pandey, Authorised Representative of the Company be and is

hereby authorised for and on behalf of the Company to exercise the powers in respect of all or any of the
following matters in various Courts, Tribunals and other Quasi-Judicial Forums, Commissions, Executive

authorities etc.:

a. To institute, conduct, defend, refer to arbitration or other proceedings, claims and disputes in
which the Company is or may be concerned or interested and to represent, appear and act in
before the aforesaid courts/Tribunals and other Quasi-Judicial forums, Commissions, Executive
authorities etc.;

b. To sign, submit, present swear, verify and file plaints, vakalatnamas, written statements,
rejoinders, replications, execution, review, revision, restoration, petitions, notices, claims,
affidavits, objections, appeals, application, amendments of all kinds in any of the aforesaid
Courts etc.;

c. To appoint pleaders, attorneys, advocates, solicitors or other representatives for the purpose of
aforesaid under these presents;

d. Generally to do and cause to be done all such incidental and other acts, deeds and things and
execute and cause to be executed all such other documents, instruments, writings, papers,
applications, etc. as may be required or necessary in respect of aforesaid matters; and

e. All such acts done by him lawfully shall be binding on the Company and the Company be and
are hereby undertake to ratify the same from time to time.”

“RESOLVED FURTHER THAT the copies of this resolution certified to be true by any of the Directors
or Key Managerial Personnel or Mr., Kausik Adhikari, Deputy Company Secretary, be furnished to such
authorities and/or any other person(s) as may be required.”

\CERTIFIED TRUE COPY\\
FOR BAJAJ HINDUSTHAN SUGAR LIMITED

GROUP PRESIDENT (GRC) &
COMPANY SECRETARY
(Membership No: FCS6171)

Admin. Office  : Bajaj Bhawan, 2nd Floor, Jamnalal Bajaj Marg, 226 Nariman Point, Mumbai - 400 021 « Tet: +81.22-22023626, 22842110, Fax: +91-22.22022238
Corporate Office : Bajaj Bhawan, B-10, Sector-3, Jamnalal Bajaj Marg, Noida-201 301, NCR Deil « Tel: +91-1204045100/555

Regd. Office
CiN

; Golagokarannath, Lakhimpur-Kheri, District Kheri, Uttar Pradesh - 262 802  Tel: +91-5876-233754/5/7/8, 233403, Fax: +01-5876-233401
: L15420UP1931PLC065243

e
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Uttar Pradesh Pollution Control Board
Regional Office, Buddhapuram, Badeban,
Basti (U.P)

h il
Jgjcgimml Officer,

Sub: Compliance status of UPPCB Letter Ref No.

TARNEXURE-R-2 (COLLY)

Date: 18.10.2023

: H-88908/C-6/Consent Air-

55/Basti/2023 dated 10.02.2023 &

Ref No. H-88909/C-6/Consent Water-

5/Basti/202 10.02.202
691/2022 vide dated 13.02.2023

Dear Sir,

ued by Hon'ble NGT again

We would like to submit the point wise compliance status of UPPCB Letter Ref No. : H-

88908/C-6/Consent Air-55/Basti/2023 dated 10.02.2023 & Ref No.

: H-88909/C-

6/Consent Water-155/Basti/2023 dated 10.02.2023, & order issued by Hon’ble NGT
against OA No 691/2022 vide dated 13.02.2023 and the details are as under;

S. Direction Point
NO.

Compliance Status

dated 10.02.2023

Compliance Status of Letter Ref No.

: H-88908/C-6/Consent Air-55/Basti/2023

1 The unit has to install easy ladder
for the monitoring of flue gas
emission as per CPCB guideline
and timeline given in the under
taking.

Ladder already installed, miscellaneous primer
and painting work in progress to be completed
in two to three days. Photograph is attached as
Annexure-1

2 The wunit shall maintain the
preventive measure to control of
the fugitive emission in the
bagasse handling area.

In order to control the fugitive emission at
bagasse handling area, following preventive
measured has putin place.

The bagasse handling is being done through
mechanized system

The bagasse conveyor. Elevator to boiler has
been covered. Closed to block the fugitive
emission.

Regular cleaning and sweeping is in place in the
boiler and bagasse handling area.

Dense plantation has been provided around the
bagasse yard to contain and control the fugitive
emission.

Arrangement of water sprinkling using ETP
treated water has been provided for
intermittent  water spraying to  dust
suppression.

Compliance status of letter Ref No.
dated 10.02.2023

: H-88909/C-6/Consent Water-155/Basti/2023

1 The unit has to carryout studies
for impact assessment of treated
water utilization on agriculture
land and rate of ground water
recharge through the pond
adopted by them.

The hydrological and impact assessment study
in details has been done by accredited
consultant. The report is already submitted to
UPPCB on dated 01.03.2023

Baja) Hindusthan Sugar Lid.

Unit : ital Maida, P.0. - Mahua Ibrahim [Sriduttganjl, Utraula, Distt, Balrampur (U.P] 271607

Tel/Fax: + 91 5265 224219
Regd. Office : G b th, Lakhimpur-Kheri, District Kheri,Uttar Pradesh - 262 802
Tel: + 91-5874- 23375&!5{?!0 233403 | Fax: +91-5676-233401

E-mall : Investor.complaints@bajajhindusthan.com | Website : www.bajajhindusthan.com | CIN; L15420UP1931PLC0&5243

baja)
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We once again assure you that we are sincere towards our environment and conscious
to our social responsibilities and are committed towards creating a clean and safe
environment in and around our manufacturing facility and will always remain so.

Thanking you,

For Bajaj Hindusthan Sugar Ltd.,

Unit: Utraula, Balrampur
(Authorizé _;S,igna'fcj'f;_&i}: %

Encl: As’Above X 5N
f‘ - ;I‘__;-._,'J{{\Eﬁﬁﬁ"ﬁf 11 ’:.-‘ %
I.. = Nr\ﬁ‘\‘f}‘. [ “.-': :.:‘: il
{ Ve '-‘. 4.52 "5
oy
TNN S

il

True Copy
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ted, Utraula, Balrampur
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Bajaj Hindusthan Sugar L

Annexure-1

Photograph of spiral/easy ladder installed at Boiler Stack
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To,

The Regional Officer

Uttar Pradesh Pollution Control Board
1/17/104, Ram Nagar Colony, Parikrama Marg,
Ayodhya U.P.

Sub: Regarding UPPCB Show Cause Notice Revocation Letter No.-H00271/C-6/Water Consent/
54/disposed/Ayodhya/2023, Dated — 05.09.2023&Compliance status of order |ssued by Hon’ble

1166

Dated: 18.10.2023

NGT against OA No 691/2022 vide dated 13.02.2023

Dear Sir,

We would like to submit the updated compliance status of order issued by Hon’ble NGT against

OA 691/2022 vide dated 13.02.2023. The details are mentioned below.

S. No.

Recommendation

Compliance Status

=k

The unit has to installed easy ladder for
the monitoring of flue gas emission as
per CPCB guideline and timeline given in
the undertaking

Ladder already installed, miscellaneous
priming and painting work in progress to
be completed in two to three days.
Photograph is attached as Annexure-1

The unit has to maintain the preventive
measure deployed for control of the
fugitive emission in captive power plant
area to control the dust generated
during the handling of Bagasse.

In order to control the fugitive emission

at Bagasse handling area, following

preventive measured has been put in
place:

1. The Bagasse handling is being done
through mechanized system to
control the dust generation.

2. The Bagasse conveyor/ elevator
used for handling has been covered
/ closed to block the fugitive
emission,

3. Regular cleaning and sweeping is in
place in captive power plant and
Bagasse handling area.

4. Dense plantation has been provided
and being maintained around the
captive power plant to contain and
control the fugitive emission.

5. Arrangement of water sprinkling
using ETP treated water has been
provided for intermittent water
spraying to dust suppression.

The unit has to carry out studies for
impact assessment of treated water
utilization on agriculture land and rate of
ground water recharge through the pond

The physico - chemical characteristics of
the soil under irrigation and ground rater
of command area is being monitored as
per the ,gl\ndelme of CPCB in order to

Bajaj Hindusthan Sugar Ltd.

Unit : Kundarkhi, Kastuwa, P.O. - Govind Para, District
Tel: +91- 5262-265185 | Fax: + 91-5262-245180

Regd. Office : Golagokarannath, Lakhimpur-Kheri, District Kheri,Uttar Pradesh - |
Tel: + 91-5876-233754/5/7/8, 233403 | Fax

E-mall : investor.complaints@bajajhindusthan.com | Website : M.baigihannustheTrue copy PLCO&5243

Ganda - 271301, [U.P]

+91-5876-233401

A7
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adopted by them

assess the impact of irrigation using
treated water.

4 The unit has valid Environment Clarence
(EC) for MoEF & CC, has valid consent
under Air Act, Water Act, Authorization
for handling of HW & consent to
establish for handling of Ash

Noted

25

We would also like to submit the point wise compliance status of above mentioned UPPCB
Show Cause Notice revocation letter dated 05.09.2023.

S. No.

Conditions

Compliance Status

1

The unit has to carry out studies
for impact assessment of treated
water utilization on agriculture
land from approved Institutions
and submit compliance of
recommendations to UPPCB.

As directed vide your letter dated 05.09.2023,the
impact assessment of treated water utilization on
agriculture land from approved Institutions will be
carried out after start of crushing season 2023-24.

Unit to ensure proper and
continuous operation of ETP and
treated effluent should be
disposed as per norms

We always ensure proper and continuous operation
of our ETP as per UPPCB/CPCB Charter for Sugar
Industry.

Unit to ensure operation of
OCEMS and data to be
submitted to CPCP server
continuously

OCEMS is already installed and real time data is
being transferred continuously to UPPCB/ CPCB
server.

Unit to ensure compliance of
CPCB charter for sugar industry.

We always ensure compliance of CPCB charter
made for sugar industry

We once again assure you that we are sincere to our environment and conscious to our social
responsibilities and are committed towards creating a clean and safe environment in and
around our manufacturing facility and will always remain so.

Thanking you

For Bajaj Hindusthan Sugar Ltd.,

(Authorized signatory)

(2

Encl: As Above

A7

True Copy
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- 0a)a) suewr | “

To,

The Regional Officer

Uttar Pradesh Pollution Control Board
E-1219/1,E-Block Rajendra Nagar
Awas Vikas Colony

Post- 1zzat Nagar, Bareilly

Dated: 22.10.2022

Sub: Regarding Status of installation Spiral Ladder of unit M/s Bajaj
Hindusthan Sugar Ltd. Barkhera, Pilibhit.

Dear Sir,

In Compliance to the order issued by Hon'ble NGT against OA 691/2022 vide dated
13.2.2023 and undertaking submitted by BHSL on completing Chimney Spiral Ladder.
We would like to submit that spiral ladder has been installed in BHSL Barkhera unit,
Photo is attached herewith or your kind information and persual please.

We once again assure you that we are sincere to our environment and conscious 1o Gur
social responsibilities and are committed towards creating a clean and safe environment
in and around our manufacturing facility and will always remain so.

' Thanking you
For Bajaj Hindusthan Sugar Ltd,,

Unit: Barkhera, Pilibhit

(Authorized sig

52 { t:u/

Encl: As Above

"TRUE COPY"

Bajoj Hindusthan Suger Lid,

L] L
Unit : Pilibhit - Bisalpur Road, Barkhera Katan, Disteict Pilbhit - 262 200, Uttar Pradesh .
Tel: 491-5881-226811/13/16 | Fax; « 71-5681. 2268812,
Regd. Otfics ; Golagokarannath, Lakhimpur-Kheel, District KheelUttar Pradesh - 202 802 *
Tel: « 91-5874-232784/5/7/8, 223409 | Fan: +91-5074-222401
L]

E-mail ; investor complaints@bajajhindusthan com | Website : waw bajajhindusthan com J CIN- L ISAZ0UP191IPLCBASZAY THINK TOMORROW
o
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Bajaj Hindusthan Sugar Limited, Barkhera, Pilibhit

Photograph of spiral/easy ladder installed with Boiler Stack

o
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To Date: 22.10.2023
The Regional Officer

Uttar Pradesh Pollution Controi Board

4t" Floor, Pickup Bhawan

vibhuti Khand, Gorti Nagar

Lucknow-226010

Sub; Regarding compliance status of the directions given In Compliance to the order issued
by Hon'ble NGT against OA 631/2022 vide dated 13.2.2023 to our Unit, Bajaj Hindusthan
Sugar Limited Khambarkhera, Lakhimpur,

Dear Sir,
As directed, we are submitting herewith the status of compliances as below:

_Si.No. : Directions Compliance Status

‘g | Sludge drying bed / | Adequate capacity of Sludge drying bed is already ava;iab!e
Mechanical  Sludge | The same have been cleaned and regenerated properly for
Handling System efficient operation during the crushing season.

i In addition, we have also installed the centrifuge decanter of
! adequate capacity for handling the sludge generated in the
S process. y
2 - Instaliation of Spiral | in Compliance to the order issued by Hon'ble NGT agamst DA

: ladder at boiler stack | 691/2022 vide dated 13.2.2023 and undertaking submitted
by BHSL on completing Chimney Spiral Ladder. We would like

! to submit that we have awarded the Purchase Order to M/s

: Star O & M Private Limited, Gaziabad, and the updated
status of spiral ladder installation work at our plant is as

under. .

S. No. | Work Description iCurrem Status -

1 Civil Foundation Completed i * B

2 Ladder | Compieted .
) Fabrication ' |
¢ __ 3 Spiral Ladder | Completed  {Photograph
- : Installation Work : attached as annexure 3}

We wuid ke 10 once again assure you that we are very much conscious and sincere about
o 1EsponvaDdities for the protection of the environment. We are committed towards Keeping
& Cwars and safe emaronment in and around our manufactunng facility and assure for future
Thankung You

gy Foshbugly

For Bapny Hindusthan sug_ﬁf‘ (7, o~
Ll Fher MUl g Seagar | Lakiumpr O/

cgﬁ
- 7’
M”mWQME At Bha Gl wim e et

) .
N M) L1 o "TRUE COPY"
B R T T e e e hajaj GROUP
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Bajaj Hindusthan Sugar Limited, Khmbharkhera, Lakhimpur

Photograph of spiral/easy ladder installed with Boiler Stack
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To, Dated: 25.10.2023

The Regional Officer

Uttar Pradesh Pollution Control Board

E-1219/1,E-Block Rajendra Nagar

Awas Vikas Colony

Post- [zzat Nagar, Bareilly

Sub: Regardi Status of installation S f unit M/s Baija
industhan Su Jnit - ydapur, Distt. Shahjahanpur. (U.P.

Dear Sir,

In Compliance to the order issued by Hon'ble NGT against OA 691/2022 vide dated
13.2.2023 and undertaking submitted by BHSL on completing Chimney Spiral Ladder.
We would like to submit that we have already awarded the Purchase Order to M/s
Star O&M Private Limited, Ghaziabad. We would also like to submit the updated
status of spiral ladder installation work at our plant is as under

S. No. | Work Description Current Status
1 Civil Foundation Completed
2 Ladder Fabrication Completed
y 3 Spiral Ladder Installation Work Completed (Photograph attached as
annexure-1)

We once again assure you that we are sincere to our environment and conscious to our
social responsibilities and are committed towards creating a clean and safe environment

in and around our manufacturing facility and will always remain so.

Thanking you
For Bajaj Hindusthan Sugar Ltd.,

Unit: Magsoodapur, Dist -Shahjahanpur

(Authorjzm

Encl: As Above
Bajaj Hindusthan Sugar Ltd. ¢« o
Unit : Magsoodapur (Banda-Bilsanda Road), Tehsil Powayan, Distt. Shahjahanpur - 242042 {U.P)
Regd. Office : Golagokarannath, Lakhimpur - Kheri, District Kheri, Uttar Pradesh » 262 802 G RU U P
Tel: +61-5876-233754/S77/8, 233403 | Fax: +91-5676-233401 | E-mal : investors@bajajhindusthan.com | CIN: L15420UP1931PLC0G5243
THINK TOMORROW
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a SUGAR ANNEXURE-R-3 | 33

Ref.: BHSL/Showcause KKH/Sugar/m/ga:zg/SﬁL{a ' Date: 06,02.2023 -

To, '

The Chief Environmental Officer

Circle - 5

\ttar Pradesh Pollution Control Board,
TC-12V Vibhuti Khand, Gomfi Nagar,

Lucknow- 226010

Sub: Regarding showcause notice dated 25.01.2023 issued to unit Bajaj
Hindusthan Sugar Ltd, Unjt Khambharkhera, Lakhimpur Kheri U.P.

Ref: UPPCB fetter No,41/CEO CAMP/C-5/JA1-131/23 Dated: 25.01,2023

Dear Sir,

This is with reference to your above mentiohad letter whereby we have been asked to
submit the clarification of show cause natice. The said letter was received to our Unit

on dated 30.01.2823. The receipt copy of same Is attached as annexure-1. Our
submigsions in the matter are as below:

We are operating our ETP in an efficient manner round the clock and monitered too and
also Real Time monitoring by OCEMS and: cross evaiuation by third party NABL

accredited laboratory as well to achieve and remain within the standard prescribed
NOrRIS.

We are very much sincere in complying with the dtrectimnslmstrucﬁans and always
responding to the lefters issued by your good office in time. So far of your leiter
no.2152/consent-94 /2023 dated 04.01.2023 is concerned, we would like to submit
that the said latter is not rec:ewed to our Unit.

Although we had submitted our point-wise reply to your good office vide our letter
dated 20.01.2023 after Honorable NGT Order, in the matter of Ramashanker Awasthi,
The copy of the same Is attached as annexure-2,

The central Pollution Confrol Board had issued a notice to industrles on dated
23.08.2019 and directed to record the reason for off line station. Accordingly we have
already updated the Real Time Dynamics Monltoring System (RTDMS) portal on
29 11,2022 and alsa informed through e—mall on same date to CEMS, CPCB and UPPCB

oo} Hinduathan Sugar Lbd,

’ .
;,:ﬂ' ,{"",’;’.f.’;";’g;; DIt Lakhimaur Khach 261808, Ut Pradesh . BoIn
""U'm'tﬂ"“!ﬂtmmth Lokhitnpur- MY rnn
R B | Ujaj GROUP
bia ““"l'ﬂ"ﬂﬂu-tmt:mn!mmu. swwenjaindunthan.eom | CINULISA20UP 1991 PLODES 2R ‘fﬂlHKTthaﬂ ow
. ._43,‘.. r:m = :
/( 7 ‘i.'h:“" ,;: 4‘7{ i s . B
7 wy v I -;_,\‘ - Q%; _. * Scanned with OKEN Scanner
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regarding problem in pH sensar, however other parameters BOD, COD, TSS & Flow
data are belng transmitted in continuity on CPCB/UPPCB server, The copy of

information submitted to above good offices and streen shot of RTDMS portal is
enclosed as annexure-3 for ready reference.

After updating on the RTDMS portal that pH sensor of OCEMS is not working, we had
sent immediately pH sensor for repairing and after repairing service Engineer visited to
our Unit on 21.12.2022 for installation of repaired pH sensor. After installation it was
found not working properly. This was also noticed by joint inspection team of
CPCB/UPPCB during their interaction with our Engineer. It was finally decided by service
provider that this pH sensor is not repairable and new sensor is required to be put.,

Accordingly we procured and installed the new $H senser and same is working
satisfactorily and data is being transmitted continuously on UPPCB and CPCB servers.
The screenshot of the same is enclosed as ennexure-4 for ready reference.

We would also like to submit that we are having an in-house lab facility for monitoring

the effluent quality and parameters on daily basis. The analysis of effluent parameters

are being analyzed by the third party NABL accredited laboratery also. The copy of lab

. monitoring leg hook and Third party analysis report is enclosed as annexure -5, which
shows that all the parameters including pH are well within the prescribad horms.

All critical parameters of QCEMS viz BOD,COD,TSS gind flow was working and only pH
sensor being an elettronic item was out of order for short time -and replaced quickly
with information to all concerned, hence should not be the reason for imposing of
Environmentai Compensation. We humbly request you to refer the same from
Methodology for Assessment of Environmental Compensation on industrial units
finalized by Central Pellution Control Board, New Delli,

Further, please also refer the NGT order in OA N6. §91/2022 in the matter of Rama
Shankar Awasthi Vs State of Uttar Pradesh & Ors. In said matter, UPPCB & CPCR
submitted their inspection report to NGT. In this report all sample results are within
prestribed limits and fo any violation was reparted usder EP Act, Water Act & Air Act,

In such cases when data is not showing in OCEMS; CPCB issued a guideline to update
the same on RTDMS portal. Sir, we are following strictly the CPCB guidelines. The Show
cause notice lssued by your good office on the basis of offiine pH Sensor is not a
justified criteria as formudated in CPCB guldelines. In view of above, it is requested to
please revoke the show cause notice issued to our Unit,

We once again assure you _tha‘t, we are sincere to conserve our environmert and
conscious of our social responsibilities and are committed towards creating a clean and
safe environment in and around our manufacturing unit and will aiways remain so,

/g?-
/'_J _?g.{_.:_ i

"TRUE COPY™

&é Scanned with OKEN Scanner



s

1177

Thanking you,
Yours Faithfully,

For Bajaj Hindusthan Sugar Ltd,,
Unit ~ Khamberkhera, Dist. Lakhimpurkheri, UP

W
{Authorized Signatory)

P

Encl : As Above

Copy to: The Regional Officer, UPPCB, Lucknow

( g”
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Unit : Khamttharkhera, Disil, Lakhirnpur Kheri- 287506, Lhiar Pradesh *

Tel: +51- 5B72- 220025, 220078 m 2@;@;— Q ?—;ﬁ
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ANNEXURE-R-4

Ref:-BHSL/KKH/EHS/2023/3971
7o,

The Member Secretary, Date: 27.02.2623
Ug Pollution Control Board,

TC-12V, Vibhuti Khand, Gomti Nagar,

Lucknow - 226010

Subject: Under Protest Payment of Environmental Compensation of 9.3 Lakhs for Bajaj
Hindusthan Sugar Limited, Khambarkhera Unit.

Reference:

i. Hon’ble NGT's Case Reference no. OA No. 65172022

2. Visit of Hon'ble NGT Committee to Khambarkhera Unit on 21-22, 12,2022,

3. Order of Hon'ble NGT on 20.01.2023 non- compliances noticed by the committee
during their visit,

4. Khambarkhera Sugar Unit Letter vide no. BHSL/KKH/NGT/2023 dated 20.01.2023
submitting Caompliance report en 23.01,2023.

5. Show Cause Notice from CEQ, C-5, UPPCB, Lucknow vide No. 41/CEQ/Camp/C-5/Jal-
131/23 dated 25.01.2023 on non- compilance related to the On line pH Meter data
transmission to CPCB/UPPCE server.

6. Khambarkhera Sugar Unit Reply to the Show Cause Notice vide no. BHSL/Show
Cause/KKH/Sugar/01/2023/3940 dated 06.02.2023, submitted on 39.02.2023.

7. Letter from CEQ, C-5, UPPCB Lucknow vide No. H88880/C-5/Sahamati Jal/131/2023

dated 10.02.2023 imposing Environmenta! Compensation of 9.3 Lakhs on
Khambarkhera Sugar Unit.

Respected Sir,

This has reference to Hon'ble NGT's Case Reference no. OA No. 69172022 of Rama
Shankar Awasthi (Applicant) V/s State of UP & Ors, (Respendent(s).

We are in receipt of a letter vide No. H88880/C-5/Sshamail Jal/131/2023 dated
10.02.2023, advising to submit an Environmental Compensation of Rs, 9,3 Lakh for
Khamberkhera Sugar Unit, Lakhimpur Kheri as the unit had to comply the suggestions
Jrecommendation of committee and the notice given by Regional office Lucknow. Here
we would like bring to your kind notice that:

1, We are operating our ETP in an efficient manner by round the clock self-monitoring, real time
monitoring by OCEMS and cross evaluation by third party NABL accredited laboratory as well,
to achieve the standard prescribed norms,

2. We are very much sincere in complying with the directions/instructions and always reglying to
the letters issued by your good office. And we have afready updated the RTDMS portal on
29,11.2022 and aiso informed through e-mail CEMS, CPCB and UPPCB regarding problem in

pH sensor, however other parameters BOD, COD, TSS & Flow data are transmitting
continually on CPCB/UPPLE server,

3. Based on the committee recommendations, Hon'ble NGT vide its order dated
20.01.2023, asked UPPCB the reason for not taking action against the proponent
either for Environmental Compensation (EC) or by Initiating criminal proceedings.
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On the date of the order itself, i.e. on 20.01,2023, Khamberkhera sugar Unit had

submitted compliance of points raised by the committee, to the office of Chief
Environmental Engineer (Circle 5), Lucknow. ’ ‘

But again on 25.01.2023, s Show Cause Notice was issued (received aon
30.01.2023) by UPPCB stating that there is no reply received on earfier notice
dated 04.01.2023 and hence why not an EC of Rs. 9.30 Lakh @ Rs. 30000/- per
day from 22.12,2022 to 24.01 .2023 (tili remedial action is ftaken by

Khamberkhera Unit) to be imposed. The Fact is that the Unit had never received
any notice dated 04.01.2023 refarred above.

Khamberkhera Sugar Unit had submitted detailed reply to this Show Cause Notice
dated 25-01-2023, along with compliance documents, on 09.02.2023 and
requested to revoke the EC and penalty as proposed by UPPCB. The Receiving of
the same is enclosed as annexure-1,

Further, UPPCB vide letter dated 10.02.23 stated that the reply to the Show
Cause Notice was not filed by the Unit and hence an EC of Rs. 9.30 Lakh is
imposed and to be deposited in UPPCB account,

The Hon'ble NGT has deposed the case on 13.02.2023 with considering the
penalty imposed on KKH unit by UPPCB.

Therefore, in-spite of complying with the suggestions/ recommendations and
submitting timely responses / information, as required by the UPPCB, an
Environmentai Compensation of Rs. 9.30 lakh has been Imposed on
Khamberkhera sugar Unit, which seems not justified.

However, honouring the judgement of Hon'ble NGT in the matter, we
have now deposited, under protest, an amount of Rs. 9.30 Lakh (Rs. Nine
Lakh Thirty Thousand only) as an Environmental Compensation imposed
errcnecusly on our Unit vide UTR no. SBIN123060798690 on 01.03.20623 in
UPPCE account of Unicr Bank of India, Vibhuti Khand, Gomti Nagar, Lucknow A/c

No 701502010002104 (IFSC Co_de ~ UBINO570150), with request provide
opportunity for the nersonal hearing in the matter.

The receipt of the sama may kindly be acknowledged,

Thanking You
Yours Faithfully

{Authorized Signatory)

For Bajaj Hindusthan Sugar Limited
Unit: Khambharkhera Sugar, Lakhimpur

ca

)

1. District Magistrate, Lakhimpur Khiri
Z. Chief Envirenmental Officer { Circle-5}, UPPCB, Lucknow

3. Regional Officer, UPPCB, Lucknow
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ANNEXURE-R-5 (COLLY)

Kef: - BHSL/ENS/2022-13/ 02-62 Dated: 2370272023

To,

The Chief Environmental Officer {Clecle7)
Uttar Pradesh Poliution Jontrot Board
TC-12V, Vibhuoti Kivand, Gomdd Nagar
Lusknow-225010

Sub: Regarding Show Cause Issued to our unit based on recommendations/conclusion made by joint
team inspection on dated 31.01.2023 of M/s Bajaj Hindusthan Sugar Lid. Barkhera, Pilibhit.

Ref: Your letter no H-88871/C-7/604/0A-691/2022/23 dated 10/02/2023

This is with reference to your above mentioned letter received on dated 21/02/2023. We are submitting

herewith the point wise compliance status of the conditions mentioned in above said show cause notice
are as under.

'SLNo. | Recommendations/ Conditions | Compliancestatus
""""""""""""""" The unit has to ¢ arryoutthe 1. Thep phvsrco -cherical characteristics of the soil under
. studies for impact assessment of irrigation and ground water of command area is
treated water utilization on being monitored as per the guideline of CPCB in order
agriculture land and rate of ground ! to assess the impact of irrigation. The report of soil
water recharge through the pond and ground water of command area is attached as
adopted by them and log book for annexure-1.

water consumption and different | 2. The hydrological and impact assessment study in
% utility water and waste water details has already been done by the accredited
: discharge reguired  to  be consultant. Report is attached as annexure-2.
maintzined for proper accounting | 3. Log book for water consumption and different utility
af water and waste water. water and waste water generailon is being
maintained, the copy of the same is attached as
| annexure-3.

Furtherance of the above, the conditions of water consent as mentioned in your notice are being

complied strictly and compliance report has already been submitted to your good office. The same is
enclosed as annexure-4.

T

/g,-
P _7_{(_1 e

Pajr; Hindusthan Sugar Ltd.

d:jfi farkhera hsslzg Filikhit - Bisafpur Kead, District - Piiibhit 262003 {4 F3 "TRU E COPY“

Tet, 4515681 LEBBFEA13716 | Fax: + 915461228812,

Reygd 4 ey, Lot pur-fbers, District RhariUtar Predesh - 267 307

Fai 1 ¥t -~m TENISHIITS, T30 irax +91-5875-233481

E-rmal : sorcomplaintsEbajzinindusthan com | Wekbsie - weasbaj aiindusthancom | G LY5420UPT3 1 PLCOAS24T

TAINK TOMURRGW




1181

S Mo, | Consent Conditions Compliance Status
Unit shall install flow meter at Mill | Being Complied.
Fibrizer. Mescuite cooling and RO | The water flow meters at all check pomnt inciuding Ml '
- reject and submit the comphiance | Fibrizer, Mescuite cooling is already installed and daily
- with authentic data and records | data is being recorded. The RO reject is not applicable for
thereof, : us. The copy of logbook of flowmeters is attached as
annexure-5,
Caur'ﬁﬁfi'é&' . eree st e
/ We have already installed the Hazardous tanks of
i 10 ; Unit shall provide Hazardous Tank ;| adequate capacity 1o collect wash water dwing

5 ' fin Boiling House, chemical/mechanical cleaning of evaporators and |

2

- discharging it in a2 controlled manner to ETP.%
Photographs attached as annexure-ﬁ

t
.
[ Unit shali prowde tagoon {for storage Complied _ __
u l of treated effiuent) properly lined to | The Pucca line Jagoon had already been in place and used |
!
@
§

prevent leaching/contamination of | for storage of treated water. Photograph attached asi
ground water.

annexuie-7. [

The unit shat install Condensate g Not required.

12, 1 Polishing Unit  {CPU) for high As the working pressure of our Boiler is 45 Kg/cm2,
, pressure boﬁers (105 kg / cm} hence Condensate Pollshmg Unit {CPU) is not requnred

l The “mechanical : siudge Compl:ed .
| dewatering/handling  system for | We have aiready instailed the mechanical sludge
etter management of wet sludge dewatering/handling system (Decanter). Photograph
i shall be Prowded by the untt , attached as annexure- 8

ot
w

In light of our compiiance status as above it is request to please revoke the show cause notice issued to
our Unit Barkhera.

We onge again assure you that, we are sincere fo our environment and conscicus of our social

responsibilities and are committed towards creating a clean and safe environment in and around our
manmfacturing facllity and will always remain so.

Thanking you
Yours Faithfully

For Baja} Hindusthan Sugar Lid.,

Laits %a;kkim Slibtdt

§§1;fmesazéf§ s:gﬂatow’%

)
Encl: As Above
Copy to: Regional Officer Uttar Pradesh Polution Control Board, Rajendra Nagar, Bareilly 243122,
/r" 3
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Ref: - BHEL/EHS/2022.23/02.01 ' Dated: 23/02/2023

To,

The Chief Envirenmenta! Gificer {Circie-7}
Uttar Pradesh Pollution Control Board
TC-12v, Vibhuti Khand, Gumti Nagar
Lucknow-226010

Sub: Regarding Compliance of recommendations/canclusion made by joint team based on inspection on
dated 31.01.2023 of M/s Bajaj Hindusthan Sugar Ltd. Barkhera, Pilibhit.

Ref; Your ietter no H-88B72/0-7/604/0A-551/2022/23 dated 10/02/2023
Dear Sir,

This is with reference to your above mention letter that we have received on dated 21/02/7023
whereby we have been instructed to submit the compliance of recormnmendations made by joint team.
The point wise compliance statusis as below:

st | Recommendations/ Compliance status
No. | Conclusion

| 1. In order to further sirengthen the safety during the stack
_ monitoring, process for the instaltation of spiral ladder at our

=" The unit has to instalied easy | boiler stack has already been started,

ladder for the monitoring of { 2, The enquiry has been floated to different expert vendors and

1. flue gas emission as per | offer received till date is enclosed hare with as Ahnexure-1,

CPCB guideline and timeline | 3. Placement of order and erection and commission of the ladder

given in the undertaking. is expected to be completed by 30-Sept-23. Undertaking of the

same was submitted to your office. The copy of the same is

attached annexure-2.

i 5 foltowing preventive measured has been putin place:

'é 1. The Bagasse handling is being done through mechanized ;
; i system.

;l The unit shall rmaintain the 2. The bagasse conveyor/ elevator to boiler has been
|

) : covered/closed to biock the fugitive emission. Bagasse handlmg
preventive  measwres o
conveyers photo attached as annexure-3.

3. Regular cleaning and sweeping is in place in boiler and bagasse
handling area.

4. Dense plantation has been provided around the bagasse vard to | f
contain and rontrol the fugitive emission,

1'5. Arrangement of water sprinkling using ETP treated water has
! been provided for intermittent water spraying to dust suppression. .

I “QT?’T “ﬂﬁ

sne SN0 YA AT, TET .

control the fugitive emission
in bagasse handiing area.

'

Bala) Wivgusthan Sugar L34,
Ut Barkhera Kalan, Piilbhit - Hisaipu ¢ R, Disteict - Pilithit 2672200, BLR)
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We once again assure yoeu that, we are sincere io our envirpmment and conscious of our social
responsibilities and are committed towards creating a ciean and ssfe environment in and around our
manufacturing facility angd will always remain 5.

Thanking vou
Yours Faithfully

Far Bajal Hindusthan Sugar tid,,
Unit: Barkhera, Pilibhit

&guzhorized signalory)

Enci; &% Above

Capy to: Regional Officer Uttar Pradesh Pollution Control Board, Rajendra Nagar, Bareilly 243122,

‘/':7__ b
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Ref: - BHSL/EHS/2022-23/ % 5. Pated: 23/02/2023

To,

The Chief Envircnmental Officer (Circle-6)

Littar Pradesh Pollution Contred Board

TC-129, Wibhuti Khand, Gomtl Nagar
 Lucknow-226018

Suhy: Regerding Compliance of recommendations/conglusion made by joint team based on inspection on
dated 28.01.2023 of #/s Bajaj Hindusthan Sugar Lid. Kundarkhi, Gonda,

Ref: Your letter no H-88%07/C-6/Consert Alr-54/ Avodhya/2022 dated 10/02/2023

Dear Sir,

This {s with reference t your above mention letter thal we have received on dated 21/02/2023 whersby
we have been instructed to submit the compliance of recommendations made by joint team, The point
wise compliance status is as below;

SLMo. ] Recommendations/ Conclusion Compliance status
1. In order to further strengthen the safety during

the stack monitoring, process for the instaliation of
spiral fadder at our boller stack has aiready been

started,
The uniit has to installed easy ladder for | 2. The enqguiry has been floated to differant sxpert
q the monitoting of flue gas emission as vendors and offer received till date is encinsed here
: per CPCE guideling and timeline given in | with as Annexure-1,
the undertaking, 3. Placement of order and erection and commission

of the ladder s expeched to be completed by 38-
Sept-23. Undertaking of the saime was submitled to
your office. The copy of the same is attached
annexure-2,

I ordler to control the fugitive emission at bagasse
handling area, following preventive measured has
been put in place:

3. The Bagasse handiing is being done through
mechanized system to control the dust generation,
2. The bagasse conveyor/ elevator used for
handiing has bean covered/dosed to block the
fugitive emission. Bagasse handling conveyers
photo attached as annexure -3

The unit shall maintain the preventive
mieasures to control of the fugitive

2. ?ﬁ?:ci??hz gf}g i;:ﬂ%?;g;%i?; r}g?haem 3. Regutar tleaning and sweeping is in place in
handiing of bagasse, -1 Captive power plant and bagasse handling area,

4. Dense plantation has been provided and baing
maintained around the captive power plant to
cortain and control the fugithve emigsion. Green
belt photo aftachts as anpexure-4,
5. Arrangament of water sprinkling using ETP

| treated water has been provided for intermitient
water spraying to dust suppression,

-2 ¢ rnrdie Loy
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Ve once again assure you that, we are singere 10 our enwvironment and conschus of our social
rasponsibilities and are committed fowards creating a clesn snd safe environment in and around our
manufacturing facility and will always remain so.

Thanking you
" Yours Faithfully

For Bajaj Hindusthan Sugar Ltg.,
Unit: Kundarkhi, Gonda

miw; Y e

.(ﬁum”é?_ized signatory)
Encl: As Above (s .

cC
1. Digtrict Magistrate- Gonda
2. Regional Officer, Mtlar Pradesh Pollution Cordrol Board, Ayodhya

o
./”_:?_f‘,,i —
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.%n; Vibiad B
anknow 226010

S Cause d
Coimbed 2R A0 of

J2023 datad 10022

wEived on de
for mentloread 0 o

of SHELUS Of 4 i

o Pl fes
wizalion o acrictlivre el s

e o e gk
LT A

st OF grotnd waler

T fmpacth assessrent oF eailsd
recigs throush the pord adopfed "

Complianoe status
1, The physico-chemicsl charackeristics of the soll under rigation and grourgd waler of command
area s being monitored as por the guideline of CPCR In order to assess the impact of brigation,
The report of soil and ground water of command area is attuched 25 annenara-L,
2. The hydrologicsd s Impact assessment study in defails has aiready bean done by the acorediled
consuttant, Report is attached 25 annesure-2.

With regard to OCEMS data transfer fo the server, we would like submit that the OCEMS dals 15 Daing
transfarred continuously to the CPCB/UPPCE server | the report downloaded from the RDMS nortal from
07322022 to 16,12.2022 15 enclosed as annexure-3, shows the OCEMS data was five during the said
perlod. Furtherance of above we would aiso ke o state that, in case of any issugs in the OCEMS and
network, wa will follows the procedure for updating on RDMS portal and information (o the concemead
authorities well in time,

iy light of owr compliance stalus as above it s requested to please revoke the shove cause noties ssusd
o our Unit Kundarkt

We onge agaln assure you thal, we are sincgre to our erwironmsnt and constious of owr soclal
responsibiliies and are cormmitied fowards creating a clean and safe envirgnment i and avoungd owr
manufacturing facllity and will alwavs remain so.

Thanking vou

Yeours Faithiully

I . G iy e

For Baial Hindusthan Sugar Lad, N

Uinit: Kundarkhl, Gorge v ﬁﬁﬂg(’sﬁ.«?{&rg

A D EER e JAL G

. : B T e
o fTEm SIS, WEES

1. District Magistrate, Gunda
2. Regionat Officer Ultar Pradesh Poliution Conbrod Board, Ayadive.
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j haja' SUBAR ~ ANNEXURE-R7 = 45

Ref: - BHSL/EHS/2022-23/ Z <} Dated: 28/02/2023

To,

The Chief Environmental Officer {Circle-6) - : _

Uttar Pradesh Pollution Control'Board S il
TC-12Y, Vibhuti Khand, Gomti Nagar - :

Lucknow-226010 '

Sub: Regarding compliance of reeommendationsjcondusmn made by joirt team based on
nspection on dated 28.01.2023 of M/5'Bajs] Hindusthan Sugar L. Utraula , Balrampur.

Ref: Your letter no H-88909/C-6/Water Consent-155/ Basti/2023. dated 10702/202

This is with reference to your above mentioned letter received on dafed 22/02/2023; We are
stibiriitting herewith the comipliance status of the recommendation as under.

Recommendations "The unit has to carry out the studies for impact assassment of treated
water utiization on agriculture fand and rate of ground water W@;E esmsa.a;_.ﬁ e pond
- adeplted by.”

Compliance status:
1. The physico-chemical charactenstics of the soll under irrigation and .ground water of
command area is being monitored as per the guideline of CPCB in order to assess the

impact.of irrigation, The report of soll.and ground water efmwnand area isaitached as.
annexure-1.

2. The hydrological and impact assessment study in detalls has: already been «done by the
- accredited consultant, Report is attached as annexure=-2.

We once: again assure you that, we are sincere to our environment and conscious of our social
responsibilities. and are committed towards creating a. dean and safe environment in ‘and
around our-manufacturing facility and will abways remain:so.

“Thanking you

Yours Faithfully | |

For Bajﬂi Hmdusthan Sugar Ltd,, | : < it e

N i feTa. l\,Q.‘Sl?fﬁ ............

rremdAl § FRER.
Gesic ARER Priqu €%, AETE

Enci' As Above

cC:
1. District Magistrate, Balrampur
2. Regional Officer Uttar Pradesh Pollution Contral Board, Basti.

>
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¢ ¥ @ Offics {Circle~7)
.t:‘ttar Pz:adesh Pal!utirm Can:tm:l Board
TC-12V, Vibhutikhand, Gomti Nagar
Lucknow-226010

- Syl Regarding Comph
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ANNEXURE-R-8 (COLLY)

 Dated: 20/0242023

ance of recommendarions/conciusion mw Joint tegm basad on inspection on
datsed 31.01.2023 of M/s Baijaj Hindusthan Sugar Lid. Magsoodapur, Shahjaharnipur.

RF: Your letter no H-8B870/C-7/804/0A-691/2022/23 dated 10/02/2023

Dear 5ir,

This is with reference to your above mentioned letter received on datad 18/02/2023 whieréby we have
_ been instructed to submit the compliance recommendations made hv Joint team. The point wise

_compliance status is as befow:

_Sle | Recommen atiens] Con usion

The unit has to installed easy ladder for
1 - | the monitoring of flue gas emission as

' per CPCB guideline and timeline given in
| the undertaking.

the stack menitaaﬂng, ProCEss for ﬂ'ﬂ%‘; Ensmlkaﬂtmn ef"_
spiral ladderatawm}ermaas alrsady been

started,

2. The enquiry has heen ﬂaated to different expert
vendors and offer received tili date is an -

with as Anmuureii h

Sept-23, Undertaking of the same: wasw&éd 0 '_
| your office. The copy of the- same is aftached:
annexure-2,

The “wnit shall maintain the preventive

12 The

In order to controt the Tugitive emission at bagasse

‘handiing area, following preventive measured has

been put in place;

1. The Bagasse handling is being done through |

mechanimd systern,

bagasse conveyor/ elevator to boller has
been covered/closed to Hlack the fugitive emission.
Bagasse handling conveyers photo attached as

n . et Yhe o annexure -3
o * : Mﬁ;’m ;hr:a_fugitwe emission | 5, Regular cleaning and sweeping is In plade in
baga " boiler and bagasse fandiing area.
4. mense;atamamnhmmwovidedmmme:_
- bagasse yard to coritain anﬁ eaniml the fugitive |
F miig e emission, Attachies as-anmm !
TRy f‘z‘;m; 22)(43@ :9»3 5. Arrangement of ‘wber ﬁpﬁlﬂﬂing ysing ETP}
— treated water has been provided for intermittent [
bt Wa“‘ water spraing to dust suppression.
st Hinduathan Sugar 1 "TRUE COPY"
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D)) suear ' *

We once again assure you that, we are sincere to our environment and conscious of our social
responsibliities and are committed towards creating 2 clean and safe enviropment in and around our
manufaciuring facility and will always remain so.

Thanking you
Yours Faithfuilly

For Bajaj Hindusthan Sugar Ltd,,
Unit: Magsoodapur, Shahjahanpur

‘)\,r‘ {Authorizéd signatory)
N Enl: As Above

'

X Copy to: Regional Officer Uttar Pradesh Pollution Control Board, Rajendra Nagar, Barellly 243122,

/g
e
"TRUE COPY"
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Ref: - BHSL/EHS/2022-23/S5 Dated: 20/02/2023

To,

The Chief Environmental Officer (chle-?)
Uttar Pradesh Peliution -Contrel Board

TC-12V, Vichuti Khand, Gomti Nagar
Luckhow-Z-ZﬁBm

Sub Regardlng Show Cause issued to our unit based on recommenda,tionsfeonciusm made by joint
ection on dated 31.01,2023 of M/s Bajaj Hindusthan Sugar Lid, Magsoodapur; Shahjatanpur.

Ref: Your letter no H-88869/C-7/604/0A-691/2022/23 dated 10/02/2023

This is with reference to your above mentioned letter received on dated 18/02/2023. We are submilting

herewith the point wase compliance status of the conditions mentioned in above said show cause notice
undet,

SlLNo. Recommendatwn&!.--_ itions

o The unit has to cany oul the studies for : o-chemile _

1. impact assessment of treated water ~ soil under i‘rrlgat;on and grourid water of
utilization on agricuitutsilard and rate of command area is beihg monitored as per
ground water recharge thtough the the guideline of CPCB in order to assess

.| pend adopted by them and log book for | the impact of irfigation. The. report of soil
water consumption and different utility | - and ground water of command area is
watar and waste water discharge attached as annexure-1.

'| required to be muaintained for proper 2. The hydrological and impact assessment
accounting of water and waste water. study in- detafis has ‘already been done by _

- the gecredited  consultant.  Report Js
altached as annexure-2.

3. Log book for water consumption and
different, utiiity water and waste water
generation is being maintalned, the copy of
thesamis 'f\,___ g asmmw@ure—s. _

Furtherance of the sbove, the conditipns of water consent as mentiohed in your notice are being

compiied: strictly and compliance réport has already been submitted: to your geod office. The same is -

enclosed as anne)mre~4 .

No. | Consent Conditions
Unit shall install flow meter at Mili
Fibrizer. Mesmﬂtecwhngm RO reject Thewaﬁerﬂnwmmataﬂﬁmkwmmdudmg
9. and submit the -complan with | Aemciite » fg
authentic data and records thereef and dady ﬂata is- bemg reco . The RO reject is
not applicable for us. The copy of logbook of
flowmeters is attached as annexure-5.
| { Complied.
10. Uriit -shall provide Hazardous Tank in |
Boiling House, ) WQ have aiready installed two nos of Hazardous.
o o] tenksof adequate capadity to cdllect wash water
Bafa] Hinthuthan Sogar Lid, ' cel '
Uniit : Maqauodapur[Bnnda- Biisanda Roadi, Tehsil Powayan, Distt. Shahjahanpur- 262042 (LB
Regd. Offies : 6 b h, Lakhimaur-Khen, ummmmmmmum felivlird

¥ Nk TINoReOW




We have -alréady instalied w0 nos of Hazardous |
tanks of adequate capacity to collect wash water

i during chemical/mechanical . cleaning = of |
evaporators and discharging &t in 8 controlied

manner to ETR.  Photographs attached as
annexure-6.

Complied
Unit shall provide lagoon {for storage of
11 treated effluent) propetly lined to | The Pucea line lagaon had already been in place
e prevent &eachmgfmntammtian of | and used for storage of treated watver. Phiotograph -

ground water. attached as annexure-7.
o Not raquired
The unit shall install Condensate
12, Polishing: Unit (CPU) for high pressure | As per the waricmg pressure of our Boder is 45
boilers (105 kg / ¢m). Kg/em2, hence Condenaate Polishlng Unit ({:PU) is
- o not required, '
: Tom
The mechanical ~ sludge Complied. !
13, | managerment of wes siga shall be - | We have already instald the mechanicl siudge
B Provided by the unit, dewateringfhandliing  system {Decanter).

Photograph attafqhed as annexure-g,

In l;ght of our compliance status as above It is request ho please Tevoke the shaw cause notmfe issued 0
our Unit Magsoodapur,

‘We once again assure you that, we are sincere to our environment and eahs;clous of gur social

responsibilities and are committed towards creating 2 dean and safe envimnmnt in and around our
manufacturing facllity and will dlways ::ﬂmain 50,

; Thanking you
4‘:% ng y
o Yours Faithfully

For Bajaj Hindusthan Sugaﬂ.hd
Unit: Magsoodapur

5 (Auuaofiied signatory)
| " Enel: As Above

Copy to: Regional Officer Uttar Pradesh Polluﬁon Control Board, Rajendra Nagar, Bareilly 243122, |

Ty

"TRUE COPY"

Himdusthen Ssger L1,
; mz Maqsoogapus (Bamdi- Bilsandi Road), Tahsil. Powayan, Distt, Shatijshanpur. 242062 . P‘I
L “Futpd, Ol Sulugolirsnnith, Lakhinpur:Khivd, District henUttar Pradush - 262802
: Tet: + ¥16875-2RITEE /MY, 290407 | Fazts w9 1-5876-72340T | B-mail ; investocsBoglsinindystisar.cam | Citdr LISKZBUPI93TPLENGR2AS




e ANNBDXURE-R-9

éﬂt Government of lﬁ'

y‘%“ . Central Ground Water Auth p
Ministry of Water Resources

No. 21-4(51}NRICGWA/T — 4 8 Dated:-

22-mag.

To m
The Manager

M/s Bajaj Hindusthan limited

Baja) Bhawan, Jamnaial Baja) Marg

B-10 Sector 3 Nowda 201301,

Sub:- Ground Water Clearance in respect of new sugar unit at Magsoodapur, U.P of M/s
Baja] Hindusthan limited -reg.

Sir
Kindly refer to your letter dated 22-01-2007 on the subject cited above As Ihe proposed industry
does not fall in Over Exploited/Critical area on Ground Water Resource consideration, no NOC is required

o be 1ssued from this office
,7‘{ wmlly
j . ¢ j (7Y 1]1

(S. Bhattacharya)

: Scientist D
for Member Secretary

Copy to:-

The Regional Director, Central Ground Waler Board, Northern Region, Lucknow

/

(S. Bhattacharya)

Scientist )
for Member Secretary

A-2/W-3, Curzon Road Barracks, Kasturba Gandhi Marg. New Deihi 110 001 :
Phone No (011) 23387582, 23385620 FAX No. (011) 23388310
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1 193 Government of India
Central Ground Water Authorils 1
Ministry of Water Resources

No. 21-4(52)/NRICGWAIOT — 47 Dated:-

22 MR
T 2007
The Manager
M/s Bajaj Hindusthan Sugar and Industnes hmited
“Elegance " 3rd Floor
31, Ganesh Chandra Avenue
Kolkata -700013

Sub:- Ground Water Clearance in respect of new sugar unil at Kundarki, U.P of M/s Bajaj
Hindusthan Sugar and Industries limited -reg.

Kindly refer to your lefter dated 08-01-2007 on the subject cited above  As the proposed (ndustry
aces rot fail m Over Exploited/Critical area on Ground Water Resgurce consideration, permission 1s not

recaired lo be obtained from CGWA for withdrawal of ground water

Yaurs fadhfully
1 , |
_ ‘kﬂ"_}(’@ﬁ-&l‘k ’\\":'.‘x,tn-
(S. Illlail'l:uc‘rlnr)'a) il
Scieatist D
for Member Secretary

Copy lo:-

The Regonal Drectar Certral Ground Water Board Northern Region Lucknow

(S. Bhattachars a)
Seientist D
for Member Secretary

A-2i0-3 Curzon Road Barracks Kaslurba Gardh: Marg New Cete - 11D 0T
FPhoee Ne o 11y 2587082 223BRG20 FAX Noo 1815 J2ORE



MANNEXURE-R-10

CENTRAL GROUND WATER AUTHORITY
MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT
AND GANGA REJUVENATION

PUBLIC NOTICE NO. 26-1/CGWA/ 2015

Whereas the Central Government in exercise of powers under sub section (3) of the
Environment (Protection) Act of 1986, constituted the Central Ground Water Authority (hereafter
referred to as the Authority) vide notification of the Government of India in the Ministry of
Environment & Forests number S.0. 1121(E), dated the 13" May, 2010, for the purposes of
regulation and control of ground water development and management in the whole of India;

And whereas the Authority has been issuing No Objection Certificate (NOC) for
withdrawal of ground water by industries/ infrastructure/ mining projects. During the period
October, 2008 to November, 2012, NOCs issued by Central Ground Water Authority had no

time frame for their validity. However, as per the existing guidelines of CGWA, NOCs are issued
for a fixed period of validity.

And whereas some firms were exempted from obtaining NOC from the Authority as per
the extant guidelines in the past. The Hon'ble National Green Tribunal vide it's order dated

15.04.2015 has made it mandatory for all existing users of ground water to seek NOC from
Central Ground Water Authority.

Now therefore, Central Ground Water Authority, in exercise of powers under Section 5 of
the Environment (Protection) Act, hereby directs all such users who have been issued NOC
without any validity period to apply for renewal of NOC by 31 December, 2017, failing
which the NOC issued to them shall stand cancelled and they will have to apply afresh
for NOC, Further, such users who were exempted from the requirement of NOC earlier are
hereby directed to apply for NOC for ground water extraction by 31*' December, 2017,
failing which necessary action as per law shall be initiated. Applications for issuance/
renewal of NOC are to be made online through NOCAP  (http://cawa-noc.gov.in).

—of\ ¥
(AKHIL KUMAR)
CHAIMAN

CENTRAL GROUND WATER AUTHORITY
04.10.2017

52



AANEXURE-R-11

53

GOVERNMENT OF INDIA
MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION
CENTRAL GROUND WATER AUTHORITY

No. 26-1/CGWA/PN/2018 Dated 29.06.2018

PUBLIC NOTICE

SUB: ATTENTION OF ALL EXISTING GROUND WATER USERS INCLUDING
INDUSTRIAL, INFRASTRUCTURE AND MINING PROJECTS.

Kind attention of all the existing ground water users including Industrial,
Infrastructure and Mining Projects is invited to the public Notice No. 1/2018 dated
01.01.2018, under which the users have been directed to submit their applications

for No Objection Certificate (NOC) to Central Ground Water Authority (CGWA) before
30.06.2018.

Due to ongoing modifications in the existing guidelines and to address the
grievances of many ground water users in the country, it is considered necessary
and expedient to extend the due date for submission of online applications through
NOCAP upto 30.09.2018. All the users drawing ground water without a valid NOC
are directed to submit their applications for NOC by or before the said date. It is
clarified that any failure to submit applications before this date will render the

concerned users responsible for no-compliance of the directions of CGWA and
Honble NGT.

All ground water users located in the States/Union Territories, where ground
water development is not being regulated by Central Ground Water Authority have
to obtain NOC from the respective State/UT Ground Water Authorities. List of such

States/Union Territories is available on the web link: www.cgwa-noc.gov.in/Landing
Page/Ground Water .htm

N
LG

(K.C.NAIK)
CHAIRMAN
29.06.2018

13
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RE-R-12 (Colly)

Government of India
Central Ground Water Authority (CGWA) 54
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018
1. General Information:

Water Quality:

Application Type Category/ Type of Application:

(i)

Name of Industry:

Fresh Water
Sugar
BAJAJ HINDUSTHAN SUGAR LTD

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

(iif)

(iv)

)

Address Line 1 :
Address Line 2 :
Address Line 3 :

State:

District:

Sub-District:
Village/Town:

Area Type :

Area Type Category :
Communication Address
Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:
Mobile Number:

Fax Number:

E-Mail:

Salient Features of the Industrial Activity:

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Barkhera falls in Pilibhit district. The district of Pilibhit in Uttar
Pradesh is the north-eastern most district of Rohilkhand division which is situated in the sub-Himalayan belt on the

boundary of Nepal.

VILLAGE - BARKHERA KALAN
TEHSIL- BISALPUR

DISTRICT- PILIBHIT

UTTAR PRADESH

PILIBHIT

BARKHERA

Barkhera (NP)

Non-Notified

Safe

BAJAJ BHAWAN
SECTOR-3

NOIDA

UTTAR PRADESH
GAUTAM BUDDHA NAGAR

201301
91 9711991639

91 120 2534285
Iksinghal@bajajenergy.com

Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land : Enclose

Documents of Ownership / Lease: ($)

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 113813.60 0.00 113813.60
Open Land 3489.00 0.00 3489.00
Road/ Paved Area 244896.80 0.00 244896.80

08/03/2018 11:40 AM Page 1 of 6
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Government of India
Central Ground Water Authority (CGWA) 5 5
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018

Rooftop area of building/ 69197.95 0.00 69197.95

sheds

Total 431397.35 0.00 431397.35
(vi) Drainage in the Area (River/ Nala etc) : Amedi River

(vii) Source of Availability of Surface Water for Not Applicable
Industrial Use (if any — Furnish Details):

(viil) Average Annual Rainfall in the Area (in mm): 1255.90

(ix) Townships / Villages (Within 2km Radius of Barkheda
the Industrial Unit):

(x) Whether Ground Water Utilization for: Existing Industry
Date of Commencement Industry: 29/10/2006
Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (atb+c+d) (m3/day)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 1285.00 0.00 1285.00
(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00
Total Fresh Water Requirement 1285.00 0.00 1285.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 650.00 0.00 650.00
Total Water Requirement : 1935.00 0.00 1935.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement
(m3/day) (m3/day) (m3/day) in a Year (m3/year)

Industrial Activity 1470.00 0.00 1470.00 120 176400.00
Residential / 15.00 0.00 15.00 365 5475.00
Domestic

Greenbelt 200.00 0.00 200.00 120 24000.00
Development

/Environment

Maintenance

Other Use 250.00 0.00 250.00 120 30000.00
Grand Total 1935.00 0.00 1935.00 235875.00

08/03/2018 11:40 AM Page 2 of 6



Governmer§ of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

56

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018
(iii) Breakup of Recycled Water Usage:

3.

(m3/day) (Days)
(a) Total Waste Water Generated : 800.00 120
(b) Quantity of Treated Water Available 650.00
i). Reuse in Industrial Activity: 200.00 120
ii). Reuse in Green Belt Development: 200.00 120
iii). Other Uses: 250.00 120
(c) Total Treated Water Utilized: 650.00
Net Ground Water Requirement: 1285.00 (m3/day)
(a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 2
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted
Name / Year / Water (Day) / Lift of with
of Diameter Level Days Name Pump Water
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1  Tubewell/ 150.00/ 7.00 200.00 15/120 Submer 30.00 Yes
2004 150 sible
Pump
2  Tubewell/ 150.00/ 7.00 200.00 15/ 120 Submer 30.00 Yes
2004 150 sible
Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal of Power fitted
Name / Year / Water Hours Lift of with
of Diameter Level (Day) / Name Pump Water
Construction (mm) (Meters Days Meter
below (Year)
Ground
Level)

(m3/year)
96000.00

24000.00
24000.00
30000.00
78000.00

Whether Permission
Registered
with CGWA / If so
Details Thereof

Yes /-

Yes /-

Whether
Permission
Registered

with

CGWA |/ If

so
Details
Thereof

Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

A comprehensive report of groundwater study of 5km is enclosed here as Annexure-|

Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

A comprehensive report of groundwater study of 5km, having rainwater harvesting details is enclosed here as Annexure-|

(a).

08/03/2018 11:40 AM

Page 3 of 6
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Government of India
Central Ground Water Authority (CGWA) 57
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018

6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board / State Pollution Control
Board / Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shall

be Annexed.- ($)
Attached Referral Letter

S.No Attached Referral Letter Attachment Name File Name
1 Ministry of Environment and Referal Letter Referal Letter .pdf
Forests

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

™ Itis to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / information Submitted is Found to be False or Misleading at Any Stage the Application

will be Rejected Out Rightly.
1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram

Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021
3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to

Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of

application and attach receipt along with hard copy of application.
Bharatkosh Details:-

Transaction Ref

Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application

and Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan : (Refer: 1 (ii))

S.No Attachment Name File Name
1 PLANT LAYOUT PLANT LAYOUT.pdf
2). Certified Revenue Sketch : (Refer: 1 (ii))
S.No Attachment Name File Name
1 revanue survey map revanue survey map.pdf

3). Documents of Ownership / Lease : (Refer: 1 (v))

08/03/2018 11:40 AM

Page 4 of 6



Government of India
Central Ground Water Authority (CGWA) 5 8
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018

S.No Attachment Name File Name
1 land document land document.pdf
2 Revenue sheet Revenue sheet.pdf
3 upbhulekh report upbhulekh report.pdf

4). Source of Availability of Surface Water : (Refer: 1 (vii))

S.No Attachment Name File Name
1 Gram Panchayat letter for non Gram Panchayat letter for non availability.pdf
availability

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

S.No Attachment Name File Name

1 Revised Water Balance Revised Water Balance Requirement_THN.pdf
Requirement_THN

6). Groundwater Availability Report : (Refer: 4)
No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 Thanabhawan Sugar Rain Water Thanabhawan Sugar Rain Water Harversting and Artificial
Harversting and Arti Rechgarge.pdf

8). Authorization :

No Attachment Found!

10). Non-Polluting Effluent :

S.No Attachment Name File Name
1 Berkhera Air Berkhera Air.pdf
2 Berkhera Water Berkhera Water.pdf
3 CTO CTO.pdf
11). Extra Attachment :
S.No Attachment Name File Name
1 Final-Report Barkheda Final-Report Barkheda.pdf

12). Scanned Industrial Application :
No Attachment Found!

08/03/2018 11:40 AM Page 5 of 6
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Government of India
Central Ground Water Authority (CGWA) 59
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5073/UP/IND/2018

Date : Name & Signature of the applicant
Place : (With official seal)

Associated User : BHSLBRKS
Submitted By User : BHSLBRKS
Submission Date: 08/03/2018

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

08/03/2018 11:40 AM Page 6 of 6
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Government of India

Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

Member (CGWA)

File No: - 21-4/5073/UP/IND/2018 — 3y

NOC No: - CGWA/NOC/IND/ORIG/2019/4923

Date: -1 4 MAR 2019
V/ro

M/s Bajaj Hindustan Sugar Ltd.
Bajaj Bhawan, Sector-3, Noida,
District Gautam Buddha Nagar,
Uttar Pradesh - 201301

Sub: - NOC for ground water withdrawal to M/s Bajaj Hindustan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at Town Barkhera
(NP), Block Barkhera, District Pilibhit, Uttar Pradesh — reg.

Refer to your application dated 08/03/2018 for grant of NOC for ground water
withdrawal. Based on recommendation of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 29/11/2018 and further
deliberations on the subject, the NOC of Central Ground Water Authority is hereby
accorded to M/s Bajaj Hindustan Sugar Ltd. in respect of their existing Sugar
manufacturing unit located at Town Barkhera (NP), Block Barkhera, District
Pilibhit, Uttar Pradesh. The NOC is valid from 05/03/2019 to 04/03/2021 and
is subject to the following conditions:-

1. The firm may abstract 1,57,875 cu.m/year of ground water through two (2)
existing tube wells only. No additional ground water abstraction structures shall be
constructed for this purpose without prior approval of the CGWA.

2. Both the wells shall be fitted with digital water flow meter by the firm at its own
cost and monthly ground water abstraction data of each well shall be recorded in a
log book. Compliance to this condition shall be reported within one month from the
date of issue of this letter.

3. M/s Bajaj Hindustan Sugar Ltd., in consultation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow shall implement ground
water recharge measures atleast to the tune of 1,10,700 cu.m/year as proposed, for
augmenting the ground water resources of the area. Firm shall report the compliance
within six months from the date of issue of this letter. Firm shall also undertake
periodic maintenance of recharge structures at.its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.

5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at
suitable locations and install digital water level recorders for monthly ground water
level monitoring in consultation with the Regional Director, Central Ground Water
Board, Northern Region, Lucknow. Firm shall install telemetry system in one of the

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561, Fax: 23382051, 23386743
Website : www.cgwa-noc.gov.in
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piezometers and share user ID and password of the telemetry system with the
Regional Director, Central Ground Water Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored once in a year during pre- monsoon
period.

7. The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknow on
regular basis at least once in a year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1t0 9.

11. The project proponent shall take all necessary measures to prevent
contamination of groundwater in the premises failing which the firm shall be
responsible for any consequences arising there upon.

12. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

13. The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

14, This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

15. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

@@w

Member (CGWA)
Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhawan,
Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh.

2. The District Magistrate, District Pilibhit, Uttar Pradesh for necessary action.

3. The Assistant Director (RCD), Food Safety and Standards Authority of India,
Regulatory Compliance Division, FDA Bhawan, Kotla Road, New Delhi — 110002.

4. The Regional Director, Central Ground Water Board, Northern Region, Lucknow.
This has reference to your recommendation dated 29/11/2018.

5. The Director, Ground Water Department, Govt. of Uttar Pradesh, 9" floor, Indira
Bhawan, Lucknow-226001.

6. Guard File 2018-19.

Member (CGWA)
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Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5074/UP/IND/2018
1. General Information:

Water Quality:

Application Type Category/ Type of Application:

U

Name of Industry:

Fresh Water
Sugar
BAJAJ HINDUSTHAN SUGAR LTD.

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

(i)

(iv)

v)

Address Line 1:
Address Line 2:
Address Line 3 :

State:

District:

Sub-District:
Village/Town:

Area Type :

Area Type Category :
Communication Address
Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:
Mobile Number:

Fax Number:

E-Mail:

Salient Features of the Industrial Activity:

VILLAGE - MAQSOODAPUR
TEHSIL- POWAYA
DISTRICT-SHAHJAHANPUR
UTTAR PRADESH
SHAHJAHANPUR

BANDA

Maksoodpur

Non-Notified

Safe

BAJAJ BHAWAN
SECTOR-3

NOIDA

UTTAR PRADESH
GAUTAM BUDDHA NAGAR

201301

91 9711991639

91 120 2534285
lksinghal@bajajenergy.com

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Magsoodapur falls in Powayan block of Shahjahanpur
district.Located in the south-east of Barellly Division, Shahjahanpur is an agriculture-based district of Uttar Pradesh.
As per government notification, it was established in the year 1813,

Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land : Enclose
Documents of Ownership / Lease: ($)

Land Use Details Existing (sq meter) Proposed (sq meter)  Grand Total (sq meter)

Green Belt Area 101125.00 0.00 101125.00
Open Land 361520.00 0.00 361520.00
Road/ Paved Area 3641.00 0.00 3641.00

08/03/2018 12:53 PM Page 1 of 6



Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)
Application Number : 21-4/5074/UP/IND/2018

Rooftop area of building/ 37000.00 0.00

sheds

Total 503286.00 0.00
(vi) Drainage in the Area (River/ Nala etc) : Storm Water Drain

(vii) Source of Availability of Surface Water for
Industrial Use (if any — Furnish Details):

(vili) Average Annual Rainfall in the Area (in mm):

(ix) Townships / Villages (Within 2km Radius of
the Industrial Unit):

(x) Whether Ground Water Utilization for:
Date of Commencement Industry:

Not Applicable

1046.70
Maksoodpur

Existing Industry
29/10/2007
Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 1285.00 0.00
(b) Surface Water Available 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00
Total Fresh Water Requirement 1285.00 0.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 650.00 0.00
Total Water Requirement : 1935.00 0.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of
Requirement  Requirement Requirement Operational Days
(m3/day) (m3/day) (m3/day) ina Year
Industrial Activity 1470.00 0.00 1470.00 120
Residential / 15.00 0.00 15.00 365
Domestic
Greenbelt 200.00 0.00 200.00 120
Development
/Environment
Maintenance
Other Use 250.00 0.00 250.00 120
Grand Total 1935.00 0.00 1935.00
08/03/2018 12:53 PM
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37000.00

503286.00

Total

1285.00
0.00

0.00
1285.00

650.00
1935.00

Annual

Requirement

(m3/year)
176400.00

5475.00

24000.00

30000.00
235875.00

Page 2 of 6
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Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5074/UP/IND/2018
(iii) Breakup of Recycled Water Usage:

(m3/day) (Days) (m3lyear)
(a) Total Waste Water Generated : 800.00 120 96000.00
(b) Quantity of Treated Water Available 650.00
i). Reuse in Industrial Activity: 200.00 120 24000.00
ii). Reuse in Green Belt Development: 200.00 120 24000.00
iif). Other Uses: 250.00 120 30000.00
(c) Total Treated Water Utilized: 650.00 78000.00
Net Ground Water Requirement: 1285.00 (m3/day)
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 2
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether  Whether Permission
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted Registered
Name / Year / Water (Day) / Lift of with with CGWA / If so
of Diameter Level Days Name Pump Water Details Thereof
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 70.00/250 30.00 150.00 4 /120  Submer 50.00 Yes Yes / Yes Attached
2007 sible
Pump
2 Borewell/ 70.00/250 30.00 150.00 4 /120 Submer 50.00 Yes Yes / Yes Attach
2007 sible
Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name / Year ! Water Hours Lift of with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA | If
below (Year) SO
Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /

or having a Land Area of Greater Than 2 Ha.- ($)

Comprehensive report of ground water study of 5km is enclosed here.

5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /

Recharge Proposal).- ($)

Comprehensive report of ground water study of 5km, having rainwater harvesting details is enclosed.

08/03/2018 12:53 PM

Page 3 of 6
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Central Ground Water Authority (CGWA) 6 5
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5074/UP/IND/2018

6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board / State Pollution Control
Board / Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shall
be Annexed.- ($)

Attached Referral Letter

S.No Aftached Referral Letter Attachment Name File Name
1  State Poliution Control Board REFERENCE REFERENCE LETTER.pdf
LETTER

7. Have You Applied Earlier for Groundwater Clearance from CGWA [/ State Government Agency:
If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

M Itis to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Detalils:-

Transaction Ref
Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan : (Refer: 1 (ii))

S.No Attachment Name File Name
1 plant Layout plant Layout.pdf
2). Certified Revenue Sketch : (Refer: 1 (ii))
S.No Attachment Name File Name
1 Revenue Sketch Revenue Sketch.pdf

3). Documents of Ownership / Lease : (Refer: 1 (v))

08/03/2018 12:53 PM Page 4 of 6
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Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5074/UP/IND/2018
S.No Attachment Name File Name
1 BHSL LAND DOCUMENT BHSL LAND DOCUMENT .pdf

4). Source of Availability of Surface Water : (Refer: 1 (vii))
No Attachment Found!

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

S.No Attachment Name File Name
1 WATER BALANCE MQR WATER BALANCE MQR.pdf
6). Groundwater Availability Report : (Refer: 4)

No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 Magsoodapur Sugar Rain Water Magsoodapur Sugar Rain Water Harversting and Artificial
Harversting and Arti Rechgarge.pdf

8). Authorization :
No Attachment Found!

10). Non-Polluting Effluent :

S.No Attachment Name File Name
1 MQR Air MQR Air.pdf
2 MQR Water MQR Water.pdf

11). Extra Attachment :

S.No Attachment Name File Name

1 BHSL-Magsoodapur Hydrogeological BHSL-Magsoodapur Hydrogeological Report.pdf
Report

2 Ponds Agrrement paper Ponds Agrrement paper.pdf
3 Magsoodpur receipt Magsoodpur receipt.pdf

12). Scanned Industrial Application :
No Attachment Found!

08/03/2018 12:53 PM Page 5 of 6
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Government of India
Central Ground Water Authority (CGWA) 67
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5074/UP/IND/2018

Date : Name & Signature of the applicant
Place : (With official seal)

Associated User : BHSLMQRS
Submitted By User : BHSLMQRS
Submission Date:  08/03/2018

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

08/03/2018 12:53 PM Page 6 of 6
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Government of India

Central Ground Water Authority
Ministry of Water Resources,

River Development & Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name:

M/s Bajaj Hindusthan Sugar Ltd.

Project Address: Tehsil- Powaya,

Village: Maksoodpur Block: Banda
District: Shahjahanpur State: Uttar Pradesh
Pin Code:

Communication Address:

Bajaj Bhawan, Sector-3, Noida, District - Gautam Buddha Nagar, Uttar Pradesh - 201301

Address of CGWB Regional Office :

Regional Director, Central Ground Water Board, Northern Region, Bhujal Bhawan, Sector
— B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknow, Uttar Pradesh — 226021

1. [NOC No.: CGWA/NOC/IND/ORIG/2019/5269
2. |Application No.: 21-4/5074/UP/IND/2018 3. |Category: Industry
4. |Project Status: Existing Project 5. |NOC Type: New
6. |Valid from: 30/04/2019 7. |Valid up to: 29/04/2021
8. |Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m®/day m®/year m?/day m3lyear m?®day m?year m?/day m*year
1285 154200 1285 154200
9. |Details of ground water abstraction /Dewatering structures
Total Existing No.:2 Total Proposed No.:0
DW | DCB | BW | TW | MP DW DCB BW TW MP
Abstraction Structure* 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well, BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. |Quantum of ground water recharge(m*year): 79974
11. INumber of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers
Manual DWLR™ DWLR With Telemetry
**DWLR - Digital Water Level Recorder 2 0 1 1

{Compliance Conditions given overleaf)

Digitally signed by
NANDAKUMARAN P
Date: 2019.05.17 12:36:40 +05'30'

Member (CGWA)

18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in

WS YIS o — BT Fd
CONSERVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1)
2)

3)

4)

5)

6)

7)

8)
9)
10)
11)

12)

13)
14)

15)

16)

17)

18)

19)

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without
prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWA for any increase in quantum of ground water abstraction (more
than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water flow
meters by the firm at its own cost, immediately on completion of their construction or grant of NOC as the case may
be, In case of renewal of NOCs, all existing ground water abstraction structures shall continue to be fitted with digital
water flow meters. Intimation of installation of flow meters shall be sent by the proponent to the Regional Director of
CGWB within 6 months of grant of NOC. Daily ground water abstraction data shall be monitored / continue to be
monitored (in case of renewal) by the firm and recorded in a log book. Details of month-wise ground water abstraction
shall be submitted to the Regional Director, CGWB once every year.

In case the ground water abstraction is more than 10 m’/d, monthly water level monitoring data shall be maintained
and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is more than 500 m’/d,
the firm shall install telemetry system in one of the piezometers and share USER 1D and password of the telemetry
system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m'/d, ground water quality shall be monitored once in a year (during
pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the extraction is less than 10
m*/day, ground water quality report shall be submitted by the proponent at the time of submission of self-compliance
report,

Ground water augmentation measures, as stipulated in the NOC, shall be implemented (in new cases) / continue to be
maintained (in case of renewal) in consultation with the concerned Regional Director, CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to the
concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake
periodic maintenance of recharge structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the premises,
failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm
inside the plant premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.
The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same
shall be sealed and new tube well(s) tapping saline water zone shall be constructed within 3 months of grant of NOC,
The firm shall also ensure safe disposal of saline residue, if any.

In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB
for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer
zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional
Director, Central Ground Water Board.

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year
from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction
of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such
matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative
clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by
the concerned authorities. Such authorities would consider the project on merits and take decisions independently of
the NOC.

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to
ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if

any, after expiry of NOC shall be illegal & liable for legal action as per provisions of Environment (Protection) Act,
1986.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action
against the proponent.)
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Gov of India
Central Ground Water Authority (CGWA) 70
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017
1. General Information:

Water Quality:

Application Type Category/ Type of Application:

(M)

Name of Industry:

Fresh Water
Sugar
BAJAJ HINDUSTHAN SUGAR LTD.

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

(iif)

(iv)

(v)

Address Line 1 :
Address Line 2 :
Address Line 3 :
State:

District:
Sub-District:

Village/Town:

Latitude:

Logitude:

Area Type :

Area Type Category :
Communication Address
Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:
Mobile Number:

Fax Number:

E-Mail:

Salient Features of the Industrial Activity:

The Bajaj Hindusthan Sugar Ltd (BHSL) situated at Khambarkhera falls in Phoolbehar block, Lakhimpur Kheri district.
The district is the largest district in Uttar Pradesh, India, on the border with Nepal. Lakhimpur Kheri district is a part of

VILLAGE - KHAMBHARKHERA
TEHSIL- PHOOL BEHAR
DISTRICT-LAKHIMPUR KHERI
UTTAR PRADESH

KHERI

PHOOLBEHAR

Khambhar Khera

Non-Notified
Safe

B-10, BAJAJ BHAWAN
JAMNALAL BAJAJ MARG
SECTOR-3

UTTAR PRADESH
GAUTAM BUDDHA NAGAR

201301

91 120 4045376

91 9711991639

91 120 2534285
lksinghal@bajajenergy.com

Lucknow division, with a total area of 7,680 square kilometers.
Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details
Green Belt Area
Open Land

10/10/2018 04:24 PM

Existing (sq meter)
45862.00 0.00
28847.00 0.00

Proposed (sq meter)

Page 1 of 6

Grand Total (sq meter)
45862.00
28847.00



Governmer?of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017

Road/ Paved Area 201513.00 0.00
Rooftop area of building/ 45540.00 0.00
sheds

Total 321762.00 0.00

(vi) Drainage in the Area (River/ Nala etc) : Kandwa River

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure Use (Submit Water Availability /
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm): 1500.03

(ix) Townships / Villages (Within 2km Radius of
the Industrial Unit):

(x) Whether Ground Water Utilization for:

Phoolbehar , Bharahra

Existing Industry
Date of Commencement Industry: 06/11/2006
Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 1225.00 0.00
(b) Surface Water Available 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00
Total Fresh Water Requirement 1225.00 0.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 250.00 0.00
Total Water Requirement : 1475.00 0.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of
Requirement  Requirement Requirement Operational Days
(m3/day) (m3/day) (m3/day) ina Year

Industrial Activity 1450.00 0.00 1450.00 365

Residential / 25.00 0.00 25.00 365

Domestic

Greenbelt 222.00 0.00 222.00 365

Development

IEnvironment

Maintenance

Other Use 300.00 0.00 300.00 365

Grand Total 1997.00 0.00 1997.00

10/10/2018 04:24 PM
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201513.00
45540.00

321762.00

Total

1225.00
0.00

0.00
1225.00

250.00
1475.00

Annual

Requirement

(m3lyear)
529250.00

9125.00

81030.00

109500.00
728905.00

Page 2 of 6
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72

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017

3.

(iii) Breakup of Recycled Water Usage:

(m3/day) (Days)
(a) Total Waste Water Generated : 580.00 365
(b) Quantity of Treated Water Available 250.00
i). Reuse in Industrial Activity: 0.00 365
li). Reuse in Green Belt Development: 222.00 365
ili). Other Uses: 300.00 365
(c) Total Treated Water Utilized: 522.00
Net Ground Water Requirement: 1225.00 (m3/day)
(a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted
Name / Year / Water (Day) / Lift of with
of Diameter Level Days Name Pump Water
Construction {mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 98.00/16 3.50 200.00 15/365 Submer 62.00 Yes
2006 sible
Pump
2 Borewell/ 97.00/16 3.70 200.00 2/365 Submer 62.00 Yes
2006 sible
Pump
3 Borewell/ 94.00/16 3.40 150.00 6 /365 Submer 62.00 Yes
2006 sible
Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal of Power fitted
Name / Year / Water Hours Lift of with
of Diameter Level (Day) / Name Pump Water
Construction (mm) (Meters Days Meter
below (Year)
Ground
Level)

(m3lyear)
211700.00

0.00
81030.00
109500.00
190530.00

Whether Permission
Registered
with CGWA / If so
Detalls Thereof

Yes /-

Yes /-

Yes /-

Whether
Permission
Registered

with

CGWA | If

so
Details
Thereof

Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive report of ground water study of 5km is enclosed here.

Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground Water

Recharge outside the

Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Comprehensive report of ground water study of 5km, having rainwater harvesting details is enclosed here.

10/10/2018 04:24 PM

Page 3 of 6
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Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency(Previous: Referral Letter)
Letter Number

S.No Consent /Approval of Afttachment Name File Name
Govornment Agency
1 Central Pollution Control Board UPPCB LETTER UPPCB LETTER CGWA SUGAR.pdf
CGWA SUGAR

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:
If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

™ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAO, CGWB and Payable at Faridabad, Haryana.

Demand Draft Detalls:-
D.D. No. Dated :
Bank Name: Amount:
Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.
Attached Files:
1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name File Name

1 kkh Sugar Water Requirement kkh Sugar Water Requirement Balance.pdf
Balance

2), Certified Revenue Sketch : (Refer: 1 (ii))

S.No Attachment Name File Name
1 Land Details BHSL KKH Sugar Land Details BHSL KKH Sugar.pdf

3). Documents of Ownership / Lease : (Refer: 1 (v))
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Central Ground Water Authority (CGWA) 74
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017
S.No Attachment Name File Name
1 BHSL KKH LAND KHAUTANI BHSL KKH LAND KHAUTANI.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (vii))

No Attachment Found!

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

S.No Attachment Name File Name

1 kkh Sugar Water Requirement kkh Sugar Water Requirement Balance.pdf
Balance

6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

S.No Attachment Name File Name
1 Piezometer data Khambharkhera site Piezometer data Khambharkhera site.pdf

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No Attachment Name File Name

1 Khambarkhera Rain Water Khambarkhera Rain Water Harversting and Artificial Rechgarge.pdf
Harversting and Artificia

8). Authorization Letter (Previous: Authorization) :
No Attachment Found!

10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name File Name
1 KKH AIR KKH Air.pdf
2 KKH WATER KKH Water.pdf

11). Extra Attachment :

S.No Attachment Name File Name

1 BHSL-KHAMBARKHERA Lakhimpur BHSL-KHAMBARKHERA Lakhimpur Hydrogeological Report.pdf
Hydrogeological Report

2 KHAMBARKHERA SUGAR DD KHAMBARKHERA_SUGAR_DD.pdf

3 Cess Return Form Sugar Cess Return Form Sugar KHAMBARKHERA2015 -16.pdf
KHAMBARKHERA2015 -16

12). Scanned Industrial Application :
No Attachment Found!
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Government of India
Central Ground Water Authority (CGWA) 7 5
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1537/UP/IND/2017

Date : Name & Signature of the applicant
Place : (With official seal)

Associated User : BHSLKKHS
Submitted By User : BHSLKKHS
Submission Date :  30/03/2017

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.
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MEMBER SECRETARY a " . 5
— Government of India
File No: - 21-4/1537/UP/IND/2017 - S g "7L Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

pate- 05 APR 2018

NOC No: - CGWA/NOC/IND/ORIG/2018/3352

To

/s Bajaj Hindusthan Sugar Ltd.
B-10, Bajaj Bhawan, Jamnalal Bajaj Marg, Sector 3,
District Gautam Buddha Nagar,
Uttar Pradesh — 201301

Sub:- NOC for ground water withdrawal to M/s Bajaj Hindusthan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at: Village
Khambharkhera, Block Phool Behar, District Lakhimpur Kheri, Uttar Pradesh -
reg.

Refer to your application for grant of NOC for ground water withdrawal dated
30/03/2017. Based on recommendations of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 17/01/2018 and further
deliberations on the subject, the NOC of Central Ground Water Authority for ground
water withdrawal is hereby accorded to M/s Bajaj Hindusthan Sugar Ltd. in
respect of their existing Sugar manufacturing unit located at Village
Khambharkhera, Block Phool Behar, District Lakhimpur Kheri, Uttar Pradesh.
The NOC is valid from 19/03/2018 to 18/03/2020 and is subject to the following
conditions:-

1. The firm may abstract 1,225 cu.m/day of ground water (and not exceeding
4,47,125 cu.mlyear), through three (3) existing tube wells only. No additional ground
water abstraction structures shall be constructed for this purpose without prior
approval of the CGWA.

2. All the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter.

3. Mis Bajaj Hindusthan Sugar Ltd., in consultation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow shall implement ground
water recharge measures atleast to the tune of 2,71,380 cu.m/year as proposed, for
augmenting the ground water resources of the areas where post monsoon water
level is more than 5 meter below ground level. Firm shall report the compliance
within six months from the date of issuance of this letter. Firm shall also undertake
periodic maintenance of recharge structures at its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.

5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in
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suitable location and install digital water level recorder on both the piezometers for
monthly ground water level monitoring in consultation with the Central Ground Water
Board, Northern Region, Lucknow. The firm shall install telemetry system on one (1)
piezometer and share the user ID and password with the Regional Director, Central
Ground Water Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored twice in a year (during pre and post-
monsoon periods).

7. The monitoring data in respect of S. No. 2, 5 & 6 shall be submitted to Central
Ground Water Board, Northern Region, Lucknow on regular basis at least once in a
year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1to 9.

11. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

12, The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14, The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisicns independently of the NOC.

Member Secretary

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Kheri, Uttar Pradesh.

2. The District Magistrate, District Kheri, Uttar Pradesh for necessary action.

3. The Regional Director, Central Ground Water Board, Northern Region,
Lucknow. This has reference to your recommendation dated 17/01/2018.

4. Guard File 2017-18.

Member Secretary
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ANNEXURE-R-15 (Colly)

Government of India
Central Ground Water Authority (CGWA) 7 8
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1538/UP/IND/2017
1. General Information:

Water Quality:

Application Type Category/ Type of Application:

U

Name of Industry:

Fresh Water
Sugar
M/S BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

(iii)

(iv)

Address Line 1:
Address Line 2 :
Address Line 3 :

State:

District:

Sub-District:
Village/Town:

Latitude:

Logitude:

Area Type :

Area Type Category :
Communication Address
Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:
Mobile Number:

Fax Number:

E-Mail:

Salient Features of the Industrial Activity:

Motiganj railway station NE 3.45 km
Motiganj railway station road 2.24 km SE
Kahoba seasonal nalla- 0.25 km (W)
1.14 km chaksad WNW
Ghachpara-0.22 km (W)
Harhava-1.46km(E)

Chachpara Kanoongo-1.14km(SSW)
KUNDERKHI-1.57KM(SSE)

10/10/2018 04:15 PM

M/S BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)
KUNDERKHI, GONDA

UTTAR PRADESH

UTTAR PRADESH

GONDA

JHANJHARI

Kundrkhi

Non-Notified
Safe

BAJAJ BHAWAN

B-10, SECTOR-3, NOIDA
UTTAR PRADESH
UTTAR PRADESH
GONDA

JHANJHARI

250502

91 9721108555

Iksinghal@bajajenergy.com

Page 1 of 6
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Government of India
Central Ground Water Authority (CGWA) 79
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1538/UP/IND/2017
(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 148797.00 148797.00
Open Land 249564.00 249564.00
Road/ Paved Area 16195.00 16195.00
Rooftop area of building/ 36345.00 36345.00
sheds

Total 450901.00 450901.00

(vi) Drainage in the Area (River/ Nala etc) : Kahoba seasonal nalla- 0.25 km (E)

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure \Use (Submit Water Availability /
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm): 1151.80
(ix) Townships / Villages (Within 2km Radius of  1.14 km chaksad WNW
the Industrial Unit): Ghachpara-0.22 km (W)
Harhava-1.46km(E)

Chachpara Kanoongo-1.14km(SSW)
KUNDERKHI-1.57KM(SSE)

(x) Whether Ground Water Utilization for: Existing Industry
Date of Commencement Industry: 01/10/2007
Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 2000.00 0.00 2000.00
(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00
Total Fresh Water Requirement 2000.00 0.00 2000.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 782.00 0.00 782.00
Total Water Requirement : 2782.00 0.00 2782.00
(a+b+c+d)(m3/day)

10/10/2018 04:15 PM Page 2 of 6
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Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

80

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)

Application Number : 21-4/1538/UP/IND/2017

3.

(ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of
Requirement  Requirement Requirement Operational Days
(m3/day) (m3/day) (m3/day) inaYear
Industrial Activity 1985.00 0.00 1985.00 134
Residential / 15.00 0.00 15.00 134
Domestic
Greenbelt 314.00 0.00 314.00 134
Development
JEnvironment
Maintenance
Other Use 468.00 0.00 468.00 134
Grand Total 2782.00 0.00 2782.00
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days)
(a) Total Waste Water Generated : 1000.00 134
(b) Quantity of Treated Water Available 782.00
i). Reuse in Industrial Activity: 390.00 134
ii). Reuse in Green Belt Development: 314.00 134
iii). Other Uses: 78.00 134
(c) Total Treated Water Utilized: 782.00
Net Ground Water Requirement: 2000.00 (m3/day)
(a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted
Name / Year / Water (Day) / Lift of with
of Diameter Level Days Name Pump Water
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 122.00/ 4,30 150.00 5/134  Submer 50.00 Yes
2007 400 sible
Pump
2 Borewell/ 122.00/ 4.30 150.00 5/134  Submer 50.00 Yes
2007 400 sible
Pump
3 Borewell/ 122.00/ 4.30 150.00 5/134  Submer 50.00 Yes
2007 400 sible
Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0

10/10/2018 04:15 PM

Annual
Requirement
(m3/year)

265990.00
2010.00

42076.00

62712.00
372788.00

(m3/year)
134000.00

52260.00
42076.00

10452.00
104788.00

Whether Permission
Registered
with CGWA / If so
Details Thereof

No /-

No /-

No /-

Page 3 of 6
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Government of India 8 1
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1538/UP/IND/2017

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name / Year / Water Hours Lift of with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA | If
below (Year) so
Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive Report on Groundwater Condition is enclosed as Annexure-I

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground Water
Recharge outside the

Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Details of Rain water harvesting is enclosed as Annexure-|

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency(Previous: Referral Letter)
Letter Number

S.No Consent /Approval of Attachment Name File Name
Govornment Agency
1 State Pollution Control Board  Annexure-V Referral letter.pdf

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:
If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

™ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAO, CGWB and Payable at Faridabad, Haryana.

Demand Draft Details:-
D.D. No. Dated :
Bank Name: Amount;

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

10/10/2018 04:15 PM Page 4 of 6
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Government of India
Central Ground Water Authority (CGWA) 8 2
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)
Application Number : 21-4/1538/UP/IND/2017
Attached Files:
1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name File Name
1 Annexure-l| SITE PLAN.pdf

2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!
3). Documents of Ownership / Lease : (Refer: 1 (v))

S.No Attachment Name File Name
1 Annexure-lil Land Ducument.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (vii))

No Attachment Found!

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)
S.No Attachment Name File Name
1 Annexure-|V Water balance of sugar unit.pdf

6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)
No Attachment Found!

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No Attachment Name File Name
1 Annexure-| HYDROGEOLOGICAL REPORT OF KUNDERKHI.pdf

8). Authorization Letter (Previous: Authorization) :
No Attachment Found!
10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name File Name
1 Annexure-VI Non polluting effluent.pdf
11). Extra Attachment :
S.No Attachment Name File Name
1 Annexure-VI| CTO.pdf
12). Scanned Industrial Application :
No Attachment Found!

10/10/2018 04:15 PM Page 5 of 6
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Government of India
Central Ground Water Authority (CGWA) 8 3
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/1538/UP/IND/2017

Date : Name & Signature of the applicant
Place : (With official seal)
Associated User:  bhslkun

Submitted By User : bhslkun
Submission Date :  30/03/2017

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

10/10/2018 04:15 PM Page 6 of 6
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Government of India

Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

N P05 APR 2018

M/s Bajaj Hindustan Sugar Ltd. (Sugar Unit)
Bajaj Bhawan, B-10, Sector-3,

Block Jhanjhari, District Gonda,

Uttar Pradesh — 250502

Member Secretary

NOC No: - CGWA/NOC/IND/ORIG/2018/3340

Sub:- NOC for ground water withdrawal to M/S Bajaj Hindustan Sugar Ltd.
(Sugar Unit) in respect of their existing Sugar manufacturing unit located at
. Village Kunderkhi, Block Jhanjhari, District Gonda, Uttar Pradesh - reg.

Refer to your application for grant of NOC for ground water withdrawal dated
30/03/2017. Based on recommendations of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 14/12/2017 and further
deliberations on the subject, the NOC of Central Ground Water Authority for ground
water withdrawal is hereby accorded to M/s Bajaj Hindustan Sugar Ltd. (Sugar
Unit) in respect of their existing Sugar manufacturing unit located at Village
Kunderkhi, Block Jhanjhari, District Gonda, Uttar Pradesh. The NOC is valid
from 13/03/2018 to 12/03/2020 and is subject to the following conditions:-

1. The firm may abstract 2,000 cu.m/day of ground water (and not exceeding
2,68,000 cu.mlyear), through three (3) existing tube wells only. No additional ground
water abstraction structures shall be constructed for this purpose without prior
approval of the CGWA.

2. All the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter.

3. M/s Bajaj Hindustan Sugar Ltd (Sugar Unit), in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow shall implement
ground water recharge measures atleast to the tune of 1,40,410 cu.m/year as
proposed, for augmenting the ground water resources of the areas where post
monsoon water level is more than 5 meter below ground level. Firm shall report the
compliance within six months from the date of issuance of this letter. Firm shall also
undertake periodic maintenance of recharge structures at its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.

5. The firm, at its own cost, shall construct two (2) observation wells (piezometer) at
suitable locations and install digital water level recorders on both the piezometers for
monthly ground water level monitoring in consultation with the Central Ground Water
Board, Northern Region, Lucknow. The firm shall install telemetry system on one of

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in
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the piezometer and share the user ID and password with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored twice in a year (during pre and post-
monsoon periods).

7. The monitoring data in respect of S. No. 2, 5 & 6 shall be submitted to Central
Ground Water Board, Northern Region, Lucknow on regular basis at least once in a
year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 9.

11. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

12. The firm shall report self compliance online in the website (www.cqwa-
noc.gov.in) within one year from the date of issue of this NOC

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

Member Secretary

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP
Bhawan, ‘Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Gonda, Uttar Pradesh.

2. The District Magistrate, District Gonda, Uttar Pradesh for necessary action.

3. The Regional Director, Central Ground Water Board, Northern Region,
Lucknow. This has reference to your recommendation dated 14/12/2017.

4. Guard File 2017-18.

Member Secretary
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ANNEXURE-R-16 (Colly)
Govama India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation 86
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5079/UP/IND/2018
1. General Information:

Water Quality: Fresh Water

Application Type Category/ Type of Application: Sugar

(i) Name of Industry: M/S BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)
Address Line 1: M/S BAJAJ HINDUSTAN SUGAR LTD (SUGAR UNIT)
Address Line 2 : BALRAMPUR, UTRAULA
Address Line 3 : UTTAR PRADESH
State: UTTAR PRADESH
District: BALRAMPUR
Sub-District: SHRIDUTTGANJ
Village/Town: Itai Maida
Latitude:
Logitude:
Area Type : Non-Notified
Area Type Category : Safe

(iii) Communication Address
Address Line 1: BAJAJ BHAWAN
Address Line 2: B-10, SECTOR-3, NOIDA,
Address Line 3: UTTAR PRADESH
State: UTTAR PRADESH
District: GAUTAM BUDDHA NAGAR
Sub-District:
Pincode: 201301
Phone Number with Area Code:
Mobile Number: 91 9919001791
Fax Number:
E-Mail: lksinghal@bajajenergy.com

(iv)

v)

Salient Features of the Industrial Activity:

DHOWADABER-0.54KM, SE CHAWAI KHURD-0.41KM,WNW SAHDEIA-1.23KM, NNW KHARDAURI-1.50, NNE
VISAMBHERPUR-1.42KM ENE

PRIMARY SCHOOL AT ITAI MAIDA4.73KM, (S)

GOVT SCHOOL AND INTER COLLEGE AT VISAMBHERPURA4.42KM, ENE SH-26 1.6 NE

RAPTI RIVER- 4 km NE

Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :
Land Use Details Existing (sq meter) Proposed (sq meter)  Grand Total (sq meter)
Green Belt Area 160739.00 160739.00
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Application Number : 21-4/5079/UP/IND/2018

Open Land 256659.00 256659.00

Road/ Paved Area 19836.00 19936.00

Rooftop area of building/ 49754.00 49754.00

sheds

Total 487088.00 487088.00
(vi) Drainage in the Area (River/ Nala etc) : RAPTI RIVER- 4 km NE

(vii) Source of Availability of Surface Water for Not Applicable
Infrastructure Use (Submit Water Availability /
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm): 976.73
(ix) Townships / Villages (Within 2km Radius of DHOWADABER-0.54KM, SE CHAWAI KHURD-0.41KM,WNW

the Industrial Unit): SAHDEIA-1.23KM, NNW KHARDAURI-1.50, NNE
VISAMBHERPUR-1.42KM ENE ITAI MAIDA-1.73KM, (S)
(x) Whether Ground Water Utilization for: Existing Industry
Date of Commencement Industry: 25/02/2008

Date of Expansion :

2. Detalls of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (at+b+c+d) (m3/day)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 2094.00 0.00 2094.00
(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00
Total Fresh Water Requirement 2094.00 0.00 2094.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 610.00 0.00 610.00
Total Water Requirement : 2704.00 0.00 2704.00
(a+b+c+d)(m3/day)

10/10/2018 04:17 PM Page 2 of 6
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Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)

Application Number : 21-4/5079/UP/IND/2018
(ii) Breakup of Water Requirement and Usage:

3.

Activity Existing Proposed Total No. of
Requirement Requirement Requirement Operational Days
(m3/day) (m3/day) (m3/day) ina Year
Industrial Activity 2079.00 0.00 2079.00 120
Residential / 15.00 0.00 15.00 120
Domestic
Greenbelt 260.00 0.00 260.00 120
Development
/Environment
Maintenance
Other Use 350.00 0.00 350.00 120
Grand Total 2704.00 0.00 2704.00
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days)
(a) Total Waste Water Generated : 763.00 120
(b) Quantity of Treated Water Available 610.00
i). Reuse in Industrial Activity: 350.00 120
ii). Reuse in Green Belt Development: 260.00 120
iii). Other Uses: 0.00 120
(c) Total Treated Water Utilized: 610.00
Net Ground Water Requirement: 2094.00 (m3/day)
(a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted
Name / Year ! Water (Day) / Lift of with
of Diameter Level Days Name Pump Water
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 122.00/ 4.00 200.00 6/120  Submer 50.00 Yes
2008 400 sible
Pump
2 Borewell/ 122.00/ 4.00 200.00 6/120 Submer 50.00 Yes
2008 400 sible
Pump
3 Borewell/ 122.00/ 4.00 200.00 6/120 Submer 50.00 Yes
2008 400 sible
Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0

10/10/2018 04:17 PM

Annual
Requirement
(m3/year)

249480.00
1800.00

31200.00

42000.00
324480.00

(m3/year)
91560.00

42000.00
31200.00

0.00
73200.00

Whether Permission
Registered
with CGWA / If so
Details Thereof

No /-

No /-

No /-

Page 3 of 6
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Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5079/UP/IND/2018

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to {(m3/Hour) nal of Power fitted Permission
Name / Year / Water Hours Lift of with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA / If
below (Year) so
Ground Details
Level) Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Comprehensive Report note on Groundwater Condition of 5km area is enclosed as Annexure-|

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground Water
Recharge outside the
Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Details of Rainwater harvesting is enclosed as Annexure-|
6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests

(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency(Previous: Referral Letter)

Letter Number
S.No Consent /Approval of Attachment Name File Name
Govornment Agency
1  State Pollution Control Board ANNEXURE-VI Notice CGWA BHSL UTR.pdf

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:
If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

™ It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

Bharatkosh Details:-

Transaction Ref
Number:-

Dated:-

10/10/2018 04:17 PM Page 4 of 6
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Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5079/UP/IND/2018
Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application

and Required Documents before Submitting Online Application.
Attached Files:
1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

S.No Attachment Name File Name
1 ANNEXURE-II MASTER LAYOUT UTRAULA UNIT-Model.pdf

2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!
3). Documents of Ownership / Lease : (Refer: 1 (v))

S.No Attachment Name File Name
1 ANNEXURE-III Land Details BHSL UTR.pdf

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer: 1 (vii))

S.No Attachment Name File Name
1 ANNEXURE-IV Water un availabilty UTR.pdf

5). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

S.No Attachment Name File Name
1 ANNEXURE-V Water balance-Sugar_UTRUALA 1.pdf

6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

S.No Attachment Name File Name
1 ANNEXURE-I RWH Report.pdf

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No Attachment Name File Name
1 ANNEXURE-| RWH Report.pdf

8). Authorization Letter (Previous: Authorization) :
No Attachment Found!
10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name File Name
1 ANNEXURE-VII Bajaj Hindustan Sugar Ltd Utraula Reports.PDF

11). Extra Attachment :

S.No Attachment Name File Name
1 ANNEXURE-VIII Extra.pdf

12). Scanned Industrial Application :

10/10/2018 04:17 PM Page 5 of 6
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Government of india
Central Ground Water Authority (CGWA) 9 1
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5079/UP/IND/2018
No Attachment Found!

Date : Name & Signature of the applicant
Place : (With official seal)

Associated User: BHSLUTR
Submitted By User : BHSLUTR
Submission Date:  10/03/2018

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.
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Government of India
Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

Member (CGWA)

File No: - 21-4/5079/UP/IND/2018 ~ /.3

NOC No: - CGWA/NOC/IND/ORIG/2018/4394
Date:- 19 DEC 2018

M/s Bajaj Hindustan Sugar Ltd. (Sugar Unit)
Bajaj Bhawan, B-10, Sector-3, Noida,
District Gautam Buddha Nagar,

Uttar Pradesh — 201301

Sub:- NOC for ground water withdrawal to M/s Bajaj Hindustan Sugar Ltd.
(Sugar Unit) in respect of their existing Sugar manufacturing unit located at
Utraula, Village Itai Maida, Block Shridu*‘ganj, District Balrampur, Uttar
Pradesh - reg.

Refer to your application dated 10/03/2018 for grant of NOC for ground water
withdrawal. Based on recommendation of Regional Director, Central Ground Water
Board, Northern Region, Lucknow vide his letter dated 06/08/2018 and further.
deliberations on the subiect, the NOC of Central Ground Water Autheority iz heizky
accorded to M/s Bajaj Hindustan Sugar Ltd. (Sugar Unit) in respect of their
existing Sugar manufacturing unit located at Utraula, Village Itai Maida, Block
Shriduttganj, District Balrampur, Uttar Pradesh. The NOC is Valid from
16/11/2018 to 15/11/2020 and is subject to the following conditions:-

1. The firm may abstract 2,094 cu.m/day (and not exceeding 2,51,280 cu.m/year) of
ground water through three (3) existing tube w' :Is only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
the CGWA. :

2. All the wells shall be fitted with digital water flow meter by the firm at its own cost
and monthly ground water abstraction data of each well shall be recorded in a log
book. Compliance to this condition shall be reported within one month from the date
of issue of this letter.

3. M/s Bajaj Hindustan Sugar Ltd. (Sugar Unit), in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow shall implement
ground waler recharge mcasures atleast to the tune of 1.35.250 cu.mlyear as
proposed, for augmenting the ground water resources of the area where post
monsoon water level is more than 5 meter below ground level. Firm shall report the
compliance within six months from the date of issue of this letter. Firm shall also
undertake periodic maintenance of recharge structures at its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification under intimation to this office.

18/11, Jamnagar House. Mansingh Road. New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in

varg Jelga wa =R Qguee &

CONSERVE WATER - SAVE LIFE
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5. The firm, at its own cost, shall construct two (2) observation wells (piezometers) at
suitable locations and install digital water level recorders on both the piezometers for
monthly ground water level monitoring in consilltation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow. The firm shall install
telemetry system in one of the piezometers and shall share the user ID and
password of the telemetry system with the Regional Director, Central Ground Water
Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored once in a year during pre- monsoon
period.

7. The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknow on
regular basis at least once in a year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 110 9.

11. This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

12. The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14, The NOC does not imply that other statutor / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

£
-—-_________'_______.-

Member (CGWA)
Copy to:

1.The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhawan,
Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh.

2. The District Magistrate, District Balrampur, Uttar Pradesh for necessary action.

3. The Assistant Director (RCD), Food Safety and Standards Authority of India,
Regulatory Compliance Division, FDA Bhawan, .<otla Road, New Delhi — 110002.

4. The Regional Director, Central Ground Water Board, Northern Region, Lucknow.
This has reference to your recommendation dated 06/08/2018.

5. Guard File 2018-19.
Member (CGWA)
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GOVERMMENT OF INDIA
MINISTRY OF JAL SHAKTHI
DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY
[Censtitutad under section 3(3) of Environment (Protection) Act, 1986}

Dated 01.04.2020

Mo, 26-1/COWA/PH/2G18

PURLIC NOTICE

Al v

EXISTING GROUND WATER USERS  IMNCLUDING

SUB: ATTEMTION OF ALL
[MDUSTHIAL, INFRASTRUCTURE AND MINING FROIECTS.

fe Countly dbe

v ol vhe pravading situatio
(9, e date For subimission grouind  water
GO by the prusbng industries, infrast g projzals s hereby

vendud Ll 3% June, 20240,

All the users drawing ground watzr are advised to submit their applications
for MOC celine fhrough ROCAP nartal of COVA

MNo hared copy ¢ appucation O any oih=r agiumants are being accepted at
“eional Office of COWE in order to covtam e pandenso. Al the gocuimants ale to
tuz upoaded on NOCAP portal while submitting application

The detailed directions |, existing gudelings efz,, are available on tha web link:
SENLCUWG DGO gaIn/landing PageyGriuna cevibgovn

or i :i._ﬁ‘ I'_I

[ I-..'J:v"::

(G,C.PATT)
CHAIRMAN
01,04.2020
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&« y G 2% cgwa-nocgov.in/landingpage/LatestUpdate.htm b* 4 o o :

g = NOCAP x +

-

a Notice- VC Meeting to discuss hosting telemetry data in Single cloud server. Ao

MProject Proponents from Uttar Pradesh are informed that UP Government has started its online portal for Groundwater NOC
and hence CGWA NOCAP Portal has stopped processing of already existing applications, as well as accepting fresh and renewal
applications for Projects in UP. All Project Proponents of UP are advised to visit upgwdonline.in. Technical Helpline Number
0522-4150500 (Timing From 10:30 AM to 05:30 PM on working days).

s Public Notice- Submission of Reports. Enevc]
s Public Notice- Digital Water Flow Meter. ks
u Public Notice 26-Oct-2020, e

u Rajiv Gandhi National Ground Water Training Institute and Research institute invites application for accreditation of ground
water professional from Firms/ Individuals in enclosed format. These accredited firm/ Individuals will obtain the required
aligibility to prepare Hydrogeological and Impact Assessment report, which are required for partial fulfilment of applications
submitted by Industries/ Infrastructure Projects/ Mining projects to obtain NOC from CGWA.

Applications can be send on email rgi-cgwb@nic.in by 10/11/2020. A

Rajiv Gandhi National Ground Water Training.
Download Forms for Accreditation.
Download Accreditation Policy CGWA.

# Result- Young Professional (Legal). fis
a NOTICE 08-Oct-2020. G&»
s Guidelines to regulate and control ground water extraction in India (24-5ep-2020). koo

# No hard copy of application or any other documents shall be accepted at regional office w.e.f. 05/02/2020. All the documents
are to be uploaded on NOCAP portal while submitting application. garng

\NOTICE- Public Notica raaarding evtensien of date for submission of anplicatian far NOC for around water avtractsn

SN . " 2 0 m9 S D

- —
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Uttar Pradesh Shasan 96
Namami Gange Tatha Gramin Jalapurti Anubhag-3
In pursuance of the provisions of clause (3) of Article 348 af the Constitution. the Governor is pleased
to arder the publications ol the following English translation of notification no.f{23[76-3-2020-10gw-2014. daled

& Octelzes 2020.

NOTIFICATION

No.1(2376-3-2020-102w-20 | 4(Niyamavali)
Lucknow, Dated & fefobey 2020
In exercise of the powers conferred by section 49 of the Uttar Pradesh Ground Water (Management and
Regulation) Act. 2019 (U.P. Act no. 13 of 2019) rewd with section 21 of the Uttar Pradesh General Clauses Acl,
1904 (U.P. Act no. | of 1904) the Governor is pleased to make the following rules with a view to amending the

Utiar Pradesh Ground Water (Management and Regulation) Rules. 2020,

THE UTTAR PRADESH GROUND WATER (MANAGEMENT AND REGULATION)
(FIRST AMENDMENT) RULES, 2020

Short  title and I,

commencement

(1) These rules may be called the Uttar Pradesh Ground Water (Management and
Regulation) (First Amendment) Rufes, 2020,

(2) They shall come into force with effect from the date of their publication in the
Gazelte

Amendment of rule
p)

2. In the Uttar Pradesh Ground Water (Management and Regulation) Rules. 2020
hereinafter referred to as the said rules in rule 2 in sub-rule (1) after clause (c). the
following clause shall be inserted, namely: -

*(ca) Ground Water Fund™ means fund created under section 48 of the Act for
deposition of the receipts on account of penalties. registration fees, fee on ground
waler extraction etc. Account for Ground Water Fund shall be 8235002000400 under

Public head Account.”

-

Amendment of rule 3. [n the said rules, in rule 6 , for sub-rules (2) and (3) set out in Column | below, the
6 + sub rules as set out in Column 2 shall be subsritured, namely:-

COLUMN-I COLUMN-2

Existing sub-rules Suh-rules ax hereby substituted

(2) Any existing Commercial or Industrial or
Infrastructural or bulk user. who has sunk a .
well for extracting or using ground water in
notified area or non-notified area before the
date of coming into force of the Act. and has a
valid No Objection Certificate issued by cither
Central Ground Water Authority or by Graund
Water  Department, Utlar  Pradesh  for
extracting or using ground water, shall make.
in Form I(B), an application referred to in sub-
section (1) of scction 1} or sub-section (1) of

(2) Any existing Commercial or
Industrial or Infrastructural or bulk
who has sunk a well for
extracting or using ground water in
notified drea or non-notified area
before th? date of coming into force of
the Act, and have valid No Objection
Certificate issued by either Central
Ground Water Authority or by Ground
Water Department. Uttar Pradesh for

user,

extracting or using ground water, shall
make, in Form [(B), an application
referred to in sub-section (1) of
section 10 or sub-section (1) of section
| | ofthe Act, within a period of ninety
days from the dawe of coming into
force of the Act, to the District Ground
Water Management Council;

section | I of Act, within a period of one year
from the date of coming into force ofthe Rules,
to (he District Ground Water Management
Council;



Amendment of rule
20

Amendment of rule
24

Amendment of rule
25
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(3) Every existing users of ground
waler, other than thase mentioned in
sub-clause (1) of rule 6, including
domestic and agriculture users of
ground water, who have sunk well or
boring in his or her premises or
agricultural land  holdings, shall
make, in Form I(C). an application
referred to in sub-gection (2) of
section 10 or sub-section (2) of
section 11 ofthe Act, within a period
of six months (rom the date of coming
into force of these rules, to the Block

Panchayat Ground Water
Management Commiltee or
Municipal ~ Water  Management

Committee, as the case may be:

(3) Every existing user of ground water, other
than those mentioned in sub-clavse (1) of rule
6, including domestic and agriculture users of
ground water, who have sunk well or boring in
his or her premises or agricultuval  land
haldings. shall make. in Form 1(C). an
application referred to in sub-section (2) of
section 10 or sub-section (2) ol section |1 af
Act, within a period of eighteen months fram
the date of coming into force of these rules, to
the Block Panchayat Ground  Water
Management Committee or Municipal Water
Management Committee, as the case may be:

4. In the said rules, in rule 20 . for sub-rule (1) set out in Column | below, the clause as
set out in Calumn 2 shall be substituted, namely:-

COLUMN-|
Existing sub-rule

(1) For fixing ground water
abstraction limit for all the existing
Commercial, Industrial,
Infrastructural  or Bulk users of
ground water. the Ground Water
Department, in  consultation  with
stake holders, shall submit a proposal

to the State Ground Water
Management and Regulatory

Authority within six month from the
date of commencement of these rules.

COLUMN-2
Sub-rule us herehy substituied

(1) For fixing ground water abstraction limit
for all the existing Commercial, Industrial.
Infrastructural or Bullk users of ground water,
the Ground Water Department, in consultation
with stake holders, shall submit a proposal to
the State Ground Water Management and
Regulatory Authority within one year from the
date of commencement of these rules.

5. In the said rules, in rule 24 | for sub-rules (1) and (2) set out in Column 1 below, the
sub-rules as set out in Column 2 shall be substituted, namnely:-

COLUMN-I

Existing suh-rules
(1) The State Ground Water
Management and Regulutory
Authority  shall  ensure  through
District Ground Water Management
Councils that all  Commercial,
Industrial, [nfrastructural or Bulk

user of ground water that pollute
ground water or surface water, will
install treatment plants  within a
period of one year from the date of
commencement of these rules.

(2) Each District Ground Water
Management Council shall conduct
physical  verification of  all
Industries in the district thereof,
within two months from the date of
commencement of these rules.

COLUMN-2
Sub-rules as herehy substituied

(1) The State Ground Water Management and
Regulatory Authority shall ensure through
District Ground Water Management Councils
that all Commercinl, Industrial, Infrastructural
or Bulk users of ground water that pollute
ground water or surface water. will install
treatment plants within a period of two years
from the date of commencement of these rules.

(2) Each District Ground Water Management
Council shall conduct physical verification
of all Industries in the distriet thereof, within
a period of one year from the date of
commencement of these rules.

6. In the said rules, in rule 25 , for sub-rule (2) set out in Column | below. the sub-rule
as set out in Column 2 shall be substituted, namely:-

COLUMN-I

COLUMN-2

o7



Amendment of rule
26
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Existing sub-rufe

(2) Each District Ground Water
Management Council shall conduct
physical verification for process of
effluent discharge adopted by such
Government bodies as  provided
under sub rule (1), within two months
from the date of commencement of
these rules.

Sub-rule as herehy: substituted

(2) Each District Ground Water Management
Council shall conduct physical verilication for
process of effluent discharze adopted by such
Government bodies as provided under sub rule
(1), within a period of one year from the dute
of commencenment of these rules.

7. In the said rules, in rule 26 , for sub-rule (2) set out in Column | belaw, the sub-rule

as set out in Column 2 shall be substituted, naniely:-

COLUMN-I
Existing sub-rule
(2) In first phase, every Government
Department/ Semi-Government
Department/  Authoritics/  Aided
Public
Undertaking (either fully or partially

Institutions/ Sector

funded by Government), Private
Institutions or Organizations, having
plot area of 300 square meters or
more, o who are extracting ground
water theough submersible pumps or
similar devices, shall also ensure that
Rain Water Harvesting Structures
have been properly constructed in
their premises within one year of date

of commencément of Act.

“Government),
* Organizations, having plot area of 300 square

COLUMN-2
Sub-rule as hereby substituted

(2) In first phase, every Government
Department/ Semi-Government ,Department/
Authorities/ Aided Institutions/ Public Sector
Undertaking (either fully or partially funded by
Private  [nstitutions  or

meters or more, or who are extracting ground
water through submersible pumps or similar
devices, shall also ensure that Rain Water
Harvesting Structures have been properly
constructed in their premises within a period of
two years from the date of commencement of
the Act.

0

(Anurag Srivastava)
Principal secretary

98




124NNEXURE-R-20

(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14t» September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on

99

new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India1, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18t May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15t September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.O. 60 (E) dated the 27t January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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undertaken in any part of India only after the prior environmental clearance from the Centrll 00
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

1lncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule

beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.
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(4) One of the specified Members in sub-paragraph (3) above who is an expert in tlio 1
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

'“(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be
unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.”

4. Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

(i) All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

(iii) All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. ™ “In the absence of a duly constituted SEIAA

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category 1 02
project;”

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(@) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical

composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for

the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix Il, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
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of the pre-feasibility project report except that, in case of construction projects or activitii 03
(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of
four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

o Stage (4) Appraisal

|. Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1’ and remaining
projects shall be termed Category ‘B2’ and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

Il. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1’ projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee
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concerned shall determine the Terms of Reference on the basis of the informatii 04
furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal
Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact

Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

lll. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall

undertake Public Consultation, except the following:-

(@) modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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Schedule) approved by the concerned authorities, and which are not disallowed in

(b) all projects or activities located within industrial estates or parks (item 7(c) of t

such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

«(cc) maintenance dredging provided the dredged material shall be disposed within port

limits.”;

"«(d)  All Building or Construction projects or Area Development projects (which do not
contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(@) a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory
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authority shall engage another public agency or authority which is not subordinate to ti 06
regulatory authority, to complete the process within a further period of forty five days,.

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not

include the public hearing.

(vi) For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix IllA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation

process shall be forwarded to the applicant through the quickest available means.

(vii) After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the

concerns expressed during the public consultation.

V. Stage (4) - Appraisal:
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(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Levl 07
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

(iiiy The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in
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the total production capacity beyond the threshold limit prescribed in the Schedule to tr} 08
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental

clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and

conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(i) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted 1 09
denied by the regulatory authority in terms of the final recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activities.

However, in the case of Area Development projects and Townships [item 8(b)], the validity
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(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
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period shall be limited only to such activities as may be the responsibility of the applicaI 1 O
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal

Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

V«i)@) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent’s website permanently.

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAASs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days

from the date of receipt.”;

V(i) It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June and 1st December

of each calendar year.

V(i) All such compliance reports submitted by the project management shall be public

documents. Copies of the same shall be given to any person on application to the

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
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concerned regulatory authority. The latest such compliance report shall also be displayi 1 1

on the web site of the concerned regulatory authority.

11.  Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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SCHEDULE

(See paragraph 2 and 7)

112

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A | B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
1) (2) (3) (4) (5)
“1(a) | (i) Mining of minerals. | > 50 ha. of mining lease | <50 ha > 5 ha .of General Condition
area in respect of non- mining lease area in shall apply
coal mine lease. respect of non-coal Note:
mine lease. Mineral prospecting
> 150 ha of mining Is exempted.”;
lease area in respect of | <150 ha > 5 ha of
coal mine lease. mining lease area in
respect of coal mine
Asbestos mining lease.
irrespective of
mining area
(ii) Slurry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.
1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley (i) > 50 MW (i) <50 MW > 25 MW V “General Condition
pojects hydroelectric hydroelectric shall apply.

power generation;
(ii) 210,000 ha. of
culturable
command area

power generation;
(ii) < 10,000 ha. of
culturable command
area

Note: Irrigation projects
not involving
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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(1) (2) (3) (4) (5)
1(d) Thermal Power V7>500 MW (coal / < 500 MW (coal / V “General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.

& gas based); gas based); Note:

> 50 MW (Pet coke <50 MW > 5MW (Pet (i) Power plant up to 15

diesel and coke, diesel and all MW, based on biomass

all other fuels including | other fuels including | and using auxiliary fuel

refinery residual oil refinery residual oil such as coal / lignite /

waste except biomass); | waste except petroleum products up

>20 MW (based on biomass); to 15% are exempt.

biomass or non >20 MW > 15 MW (ii) Power plant up to 15

hazardous municipal (based on biomass or | MW, based on non-

waste as fuel).”; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as

coal / lignite / petroleum
products up to 15% are
exempt.

(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;

1(e) Nuclear power All projects
projects and
processing of
nuclear fuel

2 Primary Processing

2(a) Coal washeries > 1 million ton/annum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply

(If located within mining
area the proposal shall
be

appraised together with
the mining proposal)

2 (b) Mineral > 0.1million ton/annum | < 0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput (Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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3 Materials Production
(1) (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical V “General condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
>200TPD <200TPD exempted.
(ii) In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
involving operation of
i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
> 20,000 tonnes <20,000 tonnes arc furnace, and cupola
lannum fannum with capacity more than
30,000 tonnes per
ii.)All other non —toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (iii) Plant / units other
than power plants
>5000 tonnes/annum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted.”
3(b) Cement plants > 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 V “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Asbestos milling All projects - -
and asbestos based
products

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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(1) (2) (3) (4) (5)
4(d) Chlor-alkali >300 TPD production vV %(i) All projects V“General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
notification.”

4(e) Soda ash Industry All projects - -

4(f) Leather/skin/hide New projects outside All new or expansion | ¥ “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers vV «All projects except vV “Single Super

Single Super Phosphate.”
Phosphate.”

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects -
complexes -

(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified V“General as well as

based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified industrial area/
estate

industrial area/ estate

specific condition shall
apply.”

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
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(1) (2) (3) (4) (5)
5(f) Synthetic organic Located out side the Located in a notified V“General as well as
chemicals industry notified industrial area/ | industrial area/ estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(g) Distilleries (i)All Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
(ii) All Cane juice/ based distilleries
non-molasses based -
distilleries >30 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5(j) Sugar Industry - > 5000 tcd cane General Condition shall
crushing capacity apply
5(k) v Omitted
6 Service Sectors
6(a) Oil & gas All projects -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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(1) (2) (3) (4) (5)
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports vV “All projects - V“Note:
including airstrips, Air strips, which do not
which are for involve bunkering/
commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”
7(b) All ship breaking All projects - -
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates V “Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. AorB. contains building and
construction projects >
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be.”
7(d) Common All integrated facilities All facilities having General Condition shall

hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

having incineration
&landfill or
incineration alone

land fill only

apply

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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(1) (2) (3) (4) (5)
7(e) V' “Ports, harbours, > 5 million TPA of < 5 million TPA of V' “General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
>10,000 TPA of fish inside and outside the
handling ports or harbors and
capacity channels are included;
2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Vi) All State General Condition shall
ways; and Highway Project; apply.
ii) Expansion of and Note:
National High ways ii) State Highway Highways include
greater than 30 KM, expansion projects in | expressways.”
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(9) Aerial ropeways Vi@l «(j) Al projects Vb)Y « Al projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(ii) All projects located
in notified ecologically
sensitive areas.”
7(h) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs)
7(i) Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
(CMSWMF)
8 Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sqg.mtrs. of covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under

Area Development
projects.

ha and or built up
area
21,50,000 sq .mtrs ++

Item

8(b) shall be appraised

as

Category B1

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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Vi) «General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[No. J-11013/56/2004-1A-11 (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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APPENDIX |
(See paragraph — 6)
FORM 1
Vi@ «(1) Basic Information
Serial Item Details
Number
1. Name of the project/s
2. S. No. in schedule
3. Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled
4. New/Expansion/Modernization
5. Existing Capacity/Area etc.
6. Category of Projecti.e. ‘A’ or ‘B’
7. Does it attract the general condition? If Yes,
please specify.
8. Does it attract the specific condition? If Yes,
please specify.
9. Location
Plot/Survey/Khasra No.
Village
Tehsil
District
State
10. Nearest railway station/airport along with
distance in kms.
11. Nearest Town, city, District Headquarters along
with distance in kms.
12. Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)
13. Name of the applicant
14. Registered Address
15. Address for correspondence:
Name
Designation (Owner/Partner/CEQ)
Address
Pin Code
E-mail
Telephone No.
Fax No.
16 Details of Alternative Sites examined, if any. Village-District-State
Location of these sites should be shown on a 1.
topo sheet. 2.
3.
17. Interlinked Projects
18 Whether separate application of interlinked
project has been submitted?

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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19.

If yes, date of submission

20.

If no, reason

21.

their status to be given.

Whether the proposal involves approval/
clearance under: If yes, details of the same and

(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
(c) The C.R.Z. Notification, 1991 ?

22.

Whether there is any Government Order/Policy
relevant/ relating to the site ?

23.

Forest land involved (hectares)

24.

propose to be set up ?

(b) Case No.

(a) Name of the Court.

Whether there is any litigation pending against
the project and/or land in which the project is

(c) Orders/directions of the Court, if any and
its relevance with the proposed project.

(In

Activity

Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land

use, changes in water bodies, etc.)

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1

Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

Clearance of existing land,
vegetation and
buildings?

Creation of new land uses?

Pre-construction investigations
e.g. bore
houses, soil testing?

Construction works?

Demolition works?

alala
N[O |

Temporary sites used for
construction works or
housing of construction workers?

1.8

Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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1.9 Underground works including
mining or tunneling?

1.10 | Reclamation works?

1.1 Dredging?

1.12 | Offshore structures?

1.13 | Production and manufacturing
processes?

1.14 | Facilities for storage of goods or
materials?

1.15 Facilities for treatment or
disposal of solid waste or liquid
effluents?

1.16 | Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic
during construction or operation?

1.18 New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 | Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 | New or diverted transmission
lines or pipelines?

1.21 Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22 | Stream crossings?

1.23 | Abstraction or transfers of water
form ground or surface waters?

1.24 | Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25 | Transport of personnel or
materials for construction,
operation or decommissioning?

1.26 | Long-term dismantling or
decommissioning
or restoration works?

1.27 | Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28 | Influx of people to an area in
either temporarily or
permanently?

1.29 | Introduction of alien species?

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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1.30 | Loss of native species or genetic 2 3
diversity?
1.31 | Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

S.No. | Information/Checklist Yes/No
confirmation

Land especially undeveloped or

21 agricultural land (ha)

29 Water (expected source &
) competing users) unit: KLD

2.3 Minerals (MT)

Construction material — stone,
24 aggregates, sand / soil
(expected source — MT)

Forests and timber (source —

25 MT)

Energy including electricity and
2.6 fuels (source, competing users)
Unit: fuel (MT), energy (MW)

Any other natural resources (use

2.7 appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

S.No. | Information/Checklist Yes/No Details thereof (with approximate

quantities /rates, wherever possible)

confirmation with source of information data

Use of substances or materials,
which are hazardous (as per

3.1 MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

Changes in occurrence of
disease or affect disease vectors

32 (e.g. insect or water borne
diseases)
Affect the welfare of people e.g.
3.3 B "
by changing living conditions?
Vulnerable groups of people who
34 could be affected by the project

e.g. hospital patients, children,
the elderly etc.,

3.5 Any other causes

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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4. Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with
S.No. | Information/Checklist appro_x!mate
. . Yes/No quantities/rates, wherever
confirmation . .
possible) with source of
information data
4.1 Spoil, overburden or mine
) wastes
4.2 Municipal waste (domestic and
) or commercial wastes)
Hazardous wastes (as per
4.3 Hazardous Waste Management
Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge
from effluent treatment.
4.7 Construction or demolition
) wastes
48 Redundant machinery or
) equipment
4.9 Contaminated soils or other
) materials
4.10 | Agricultural wastes
4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)

Details thereof (with
approximate

Yes/No quantities/rates, wherever
possible) with source of
information data

S.No. | Information/Checklist
confirmation

Emissions from combustion of
5.1 fossil fuels from stationary or
mobile sources.

Emissions from production
processes

5.2

Emissions from materials
5.3 handling including
storage or transport

Emissions from construction

5.4 activities including plant and
equipment
Dust or odours from handling of
5.5 materials including construction

materials, sewage and waste

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Emissions from incineration of

5.6
waste
Emissions from burning of waste
5.7 in open air (e.g. slash materials,
construction debris)
58 Emissions from any other

sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data
From operation of equipment
6.1 e.g. engines, ventilation plant,
crushers
6.2 From industrial or similar
processes
6.3 From construction or demolition
6.4 From blasting or piling
From construction or operational
6.5 .
traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground

or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data
71 From handling, storage, use or
' spillage of hazardous materials
From discharge of sewage or other
79 effluents to water or the land
' (expected mode and place of
discharge)
73 By deposition of pollutants emitted
' to air into the land or into water
7.4 From any other sources
Is there a risk of long term build up
7.5 of pollutants in the environment

from these sources?

125

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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8. Risk of accidents during construction or operation of the Project, which could affec1 26
human health or the environment

Details thereof (with

Information/Checklist approximate

S.No. . . Yes/No o,
confirmation quantities/rates, wherever
possible) with source of
information data
From explosions, spillages, fires
etc from storage, handling, use or
8.1 .
production of hazardous
substances
8.2 From any other causes

Could the project be affected by
natural disasters causing

8.3 environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

9.1 » Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

* housing development

+ extractive industries

* supply industries

* other

Lead to after-use of the site, which
9.2 could have an impact on the
environment

Set a precedent for later

9.3

developments

Have cumulative effects due to
94 proximity to other

existing or planned projects with
similar effects

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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S.No.

Areas

Name/
Identity

Aerial distance (within 15
km.) Proposed project
location boundary

Areas protected under
international conventions,

national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or

other water bodies, coastal zone,
biospheres, mountains, forests

Areas used by protected,
important or sensitive species of
flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
underground waters

State, National boundaries

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

Defence installations

|~

Densely populated or built-up area

Areas occupied by sensitive man-
made land uses (hospitals,
schools, places of worship,
community facilities)

10

Areas containing important, high
quality or scarce Resources
(ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

11

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards are
exceeded)

12

Areas susceptible to natural
hazard which could cause the
project to present environmental
Problems (earthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditions)

127

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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(IV). Proposed Terms of Reference for EIA studies

128

Vi) «| hereby given undertaking that the data and information given in the application
and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk and

cost.”
Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent/Authorised Signatory)
NOTE:
1. The projects involving clearance under Coastal Regulation Zone Notification, 1991

3.

shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be
located in the CRZ.

The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC).”

All correspondence with the Ministry of Environment & Forests including aubmission of
application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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APPENDIX Il
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1.  Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2.  List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3.  What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.  Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5.  Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6.  What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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1.7.  Give details regarding water supply, waste handling etc during the construction period. 1 30

1.8.  Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9.  Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

2, WATER ENVIRONMENT

2.1.  Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

2.2.  What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4.  How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Wil there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6.  What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8.  What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



2.9.

2.10.

2.11.

2.12.

2.13.

2.14.

3.1.

3.2.

3.3.

41.
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What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

VEGETATION

Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any)

Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

FAUNA

Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



4.2.

4.3.

5.1.

5.2.

5.3.

5.4.

5.5.

5.6.

6.1.

6.2.

6.3.

6.4.

7.1.
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Any direct or indirect impacts on the avifauna of the area? Provide details. 1 32

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

AIR ENVIRONMENT

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

I; 1L; I (i), (i); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



7.2.

7.3.

8.1.

8.2.

8.3.

8.4.

9.1.

9.2.

9.3.

9.4.

9.5.

9.6.

9.7.

9.8.
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Give details of the existing social infrastructure around the proposed project.

Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

BUILDING MATERIALS

May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Are recycled materials used in roads and structures? State the extent of savings
achieved?

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

ENERGY CONSERVATION

Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

What type of, and capacity of, power back-up to you plan to provide?

What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
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creation of heat island & inversion effects? 1 34

9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.
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APPENDIX Ill 135

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS

1. Introduction * Purpose of the report
* Identification of project & project proponent

* Brief description of nature, size, location of the project
and its importance to the country, region

» Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description » Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

* Location (maps showing general location, specific
location, project boundary & project site layout)

+ Size or magnitude of operation (incl. Associated
activities required by or for the project

* Proposed schedule for approval and implementation
» Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

* Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

» Assessment of New & untested technology for the risk
of technological failure

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
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Description of the
Environment

1

* Study area, period, components & methodology

« Establishment of baseline for valued environmental
components, as identified in the scope

» Base maps of all environmental components

36

Anticipated
Environmental Impacts
& Mitigation Measures

* Details of Investigated Environmental impacts due to
project location, possible accidents, project design,
project construction, regular operations, final
decommissioning or rehabilitation of a completed project

» Measures for minimizing and / or offsetting adverse
impacts identified

* Irreversible and Irretrievable commitments of
environmental components

» Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

* Mitigation measures

Analysis of Alternatives
(Technology & Site)

* In case, the scoping exercise results in need for
alternatives:

* Description of each alternative
» Summary of adverse impacts of each alternative
 Mitigation measures proposed for each alternative and

 Selection of alternative

Environmental
Monitoring Program

* Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

« Public Consultation
* Risk assessment

* Social Impact Assessment. R&R Action Plans

Project Benefits

» Improvements in the physical infrastructure

» Improvements in the social infrastructure
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» Employment potential —skilled; semi-skilled and I
unskilled
» Other tangible benefits

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP * Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion » Overall justification for implementation of the project
(This will constitute the
summary of the EIA + Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of * The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered

37

APPENDIX Il A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

N OO OB~ WwN -

. Project Description

. Description of the Environment

. Environment Management Plan

. Anticipated Environmental impacts and mitigation measures
. Environmental Monitoring Programme

. Additional Studies
. Project Benefits
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APPENDIX IV

138

(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3  Onreceiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

2.4  The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall aI31 39
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2  The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3  No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4 In the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

L 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (¥i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIL& VI £ 416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



1282

6.2  There shall be no quorum required for attendance for starting the proceedings. 1 40

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

71 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.”.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
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(See paragraph 7) 1 4 1

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory:

. Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)]
. A copy of the video tape or CD of the public hearing proceedings

. A copy of final layout plan (20 copies)
. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than ltem 8 of the Schedule. In the case of Item 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance.”

4, Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section

3, Sub-section (ii) vide notification number S.0. 1533 (E), dated 14™ September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI

(See paragraph 5)
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAIS
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concerned professional association (e.g. Chartered
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without

cause and proper enquiry.
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14113722, 5:27 PM

ANNEXYRE-R-21

about:blank

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

(Colly)

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

144

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC026674
VALID FROM 18/06/2021 TO 17/06/2026
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000037

Name of the Owner

Designation
L[

Company Address
EQEik ko]

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

JITENDRA SINGH JADAUN

Senior General Manager (Unit Head)

Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi

Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit

05/05/2021

Pilibhit

Existing land details attached

Particular of the Existing Well and Pumping Device

Date of

Construction/Sinking of
the Well

Type of Well

Purpose of well

01/04/2006

Tube Well/Boring

Industrial

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

about:blank

Company Name

Eapik ok

Authorization Letter

Wit o3

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3hr.)

01/04/2006

BAJAJ
HINDUSTHAN
SUGAR LTD UNIT
BARKHERA

Download

PLEH0521NIN00O1

BARKHEDA
NA
NA

106.70

62.00

200.00

13



11/13/22, 5:27 PM 1 287

about:blank
Maximum Allowable Rate 200.00 Maximum Allowable 2.01 4 5
of Withdrawal (m®hr.): Running Hours Per Day:
Maximum Allowable 72000 Recharge Required 36000.00
Annual Extraction of
Ground Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 36000.00 cubic meter, as specified under the application form within
the given time period.

GENERAL CONDITIONS:

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 80 days as mentioned in application form shall only
started after registration of his’her NOC.

+ In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water exiracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Cerlificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

= Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0]
3 50- 500 1 0 1
4 =500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

about:blank 213
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube we146
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

= Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

about:blank

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

«» V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
+ i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council,

« i) Installation of Sewage Treatment Plants (STP) shall be mandatary for new projects, where ground water requirement is more than 20 m?
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC039665
VALID FROM 18/06/2021 TO 17/06/2026
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000039

Name of the Owner

Designation

uq

Company Address
FY-T BT gar

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

JITENDRA SINGH JADAUN

Senior General Manager (Unit Head)

Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi

Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit

05/05/2021

Pilibhit

Existing land details attached

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

Type of Well

Purpose of well

01/04/2008

Tube Well/Boring

Industrial

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

about:blank

Company Name

HUH BT AH

Authorization Letter

TR w3

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3hr.)

01/04/2006

BAJAJ
HINDUSTHAN
SUGAR LTD UNIT
BARKHERA

Download

PLBHO0521NINO0O3

BARKHEDA
NA

NA

112.80

30.00

100.00

13
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about:blank
Maximum Allowable Rate  100.00 Maximum Allowable 3.01 48
of Withdrawal (m¥hr.): Running Hours Per Day:
Maximum Allowable 54000 Recharge Required 27000.00
Annual Extraction of
Ground Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf,

- Holder of this NOC is hereby directed to assure annual recharge of 27000.00 cubic meter, as specified under the application form within
the given time period.

GENERAL CONDITIONS:

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+» In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 )
3 50- 500 1 0 1
4 = 500 2 4] 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

about:blank 2/3
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube weﬂ1h49
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 |t capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

about:blank

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m¥d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?®
Iday, The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature

about:blank 3/3



1 292 about:blank

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)

11/13/22, 5:28 PM

150

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033625
VALID FROM 18/06/2021 TO 17/06/2026
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000038

Name of the Owner JITENDRA SINGH JADAUN

Designation Senior General Manager (Unit Head) Company Name BAJAJ

g Y FHT A HINDUSTHAN
SUGAR LTD UNIT
BARKHERA

Company Address Bajaj Hindusthan Sugar Ltd Village Barkhera, Tehsi Authorization Letter Download

HY-T BT gar wifter ux

Address of the Applicant  Bajaj Hindusthan Sugar limited, Village Barkhera, Dist Pilibhit

Application Form Serial
No.

PLBH05621NIN0002

Date of Submission 05/05/2021 Specimen Signature

Location Particulars

District Pilibhit Block BARKHEDA

Plot No./Khasra No. Existing land details attached Municipality/Corporation NA

Ward No./Holding No. NA

Particular of the Existing Well and Pumping Device

Date of 01/04/2006

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 106.70
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 62.00

Operational Device Electric Motor Rate of Withdrawal 200.00
(m?hr.)

Date of Energization (In Case of Electric Pump) 01/04/2006

about:blank
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Maximum Allowable Rate 200.00 Maximum Allowable 2(]- 5 1
of Withdrawal (m%hr.): Running Hours Per Day:
Maximum Allowable 72000 Recharge Required 36000.00

Annual Extraction of
Ground Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 36000.00 cubic meter, as specified under the application form within
the given time period.

GENERAL CONDITIONS:

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC,

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

+ No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

+ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

» Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
Z 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

about:blank 2/3
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o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube we]_rsg
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

about:blank

« SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Confederation of
Indian Industries (CIl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.

= iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

= V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

» Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
- i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :22/09/2021

Place:Pilibhit

This certificate is electronically generated and does not require digital signature

about:blank 313
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Form 8 (C)
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC025218
VALID UP TO : 16/06/2026
{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000132

Name of the Owner VIKAS CHANDRA TYAGI

Designation Senior General Manager (Unit
qg Head)

Company Address
FHIAT T gaT Maksoodpur, Tehsi

Address of the Applicant Bajaj Hindusthan Limited Unit-
Magsoodpur Tehsil- Pawayn

District- Shahjahanpur

Date of Submission 13/05/2021
Location Particulars
District Shahjahanpur

Plot No./Khasra No. Existing land details attached
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 06/07/2007

the Well

Type of Well Tube Well/Boring
Purpose of well Industrial
Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

200.00

Maximum Allowable Annual Extraction of Ground Water:

Bajaj Hindusthan Sugar Ltd, Unit

Company Name

HYH! F ATH

Authorization Letter

WIU®R 95

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr,)

06/07/2007

Maximum Allowable
Running Hours Per Day:

BAJAJ HINDUSTHAN SUGAR LTD
SUGAR UNIT MAKSOODPUR

Download

SHJP0521NIN0020

BUNDA
NA

NA

109.70

50.00

200.00

5,00

150000
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extractio;l ater
at a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at SI. (3k), and for maximum allowable an ctiin of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

= No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

- Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.

- Any other condition(s) that may be imposed by the concerned Authority,

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

= Any other condition imposed by the concerned Authority.
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In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to 1|515
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

ili) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

Iday of ground water and. Monitoring of water level shall be done by the project propenent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

156

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC037091
VALID UP TO : 16/06/2026
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000135

Name of the Owner

Designation
g

Company Address
Foeit &1 9=

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

VIKAS CHANDRA TYAGI

Senior General Manager (Unit

Head)

Bajaj Hindusthan Sugar Ltd, Unit

Maksoodpur, Tehsi

Bajaj Hindusthan Limited Unit-

Magsoodpur Tehsil- Pawayn
District- Shahjahanpur

13/05/2021

Shahjahanpur

Existing land details attached

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

06/07/2007

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

200.00

Maximum Allowable Annual Extraction of Ground Water:

Company Name

FA) T ATH

Authorization Letter
wiftrsr aw

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

06/07/2007

Maximum Allowable
Running Hours Per Day:

BAJAJ HINDUSTHAN SUGAR LTD
SUGAR UNIT MAKSOODPUR
Download

SHJP0521NIN0021

BUNDA
NA
NA

109.70

50.00

200.00

4.00

120000

1/3
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extmction]rgsqater
at a rate not exceeding that as shown at SlI. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

OC Application Form

= In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

= The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

+ No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell fubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as s case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0] 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab, Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.

« Any other condition(s) that may be imposed by the concerned Authority.

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« Any other condition imposed by the concerned Authority.
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In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to 1|r58
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iy All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

Iday of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (cbservation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT 159

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=]
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC028922

VALID FROM 22/06/2021 TO 21/06/2026

{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000099

Name of the Owner RAVINDRA KUMAR TEWARI

Designation Asstt. Vice President (Sugar Division) Company Name BAJAJ

ug AT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT
KHAMBARKHERA

Company Address Sharda Nagar Road, Khambhar Khera, Authorization Letter Download

T BT IAT Lakhimpur Khiri e oF

Address of the SHARDA NAGAR ROAD KHAMBHARKHERA, Application Form Serial LMPKOS2TNINOO16

Applicant Lakhimpur Khiri No.

Date of Submission 07/05/2021 Specimen Signature

Location Particulars

District Lakhimpur Kheri Block FULBEHAD

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation NA

Ward No./Holding No. NA

upgwdonline.infapps/ApplicationForm/DownloadRegCertificate?RegistrationlD=XFj6dG68KJ8= 1/4
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Particular of the Existing Well and Pumping Device

Date of 06/07/2006

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump

Operational Device Electric Motor Rate of Withdrawal
(m3/hr.)

Date of Energization (In Case of Electric Pump) 06/07/2006

Maximum Allowable 200.00 Maximum Allowable

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water:

160

91.46

60.00

200.00

200

72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

« |n case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands
« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of plezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

recorders shall be made available to this office on monthly basis

upagwdonline.in/apps/ApplicationForm/DownloadRegCertificate?Registration|D=XFj6dG68KJ8=
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« Guidelines for Installation of Piezometers and their Monitoring 1 6 1

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No _ :
(cum/day) required M DWLR with
anual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
8 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be menitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed frorn NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification

o Any other site specific requirernent regarding safety and access for measurement rmay be taken care of

« Any other condition(s) that may be imposed by the concerned Authority
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

= i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

« ii) Allindustries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) Allindustries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the

upgwdonline.infapps/ApplicationForm/DownloadRegCertificate ?RegistrationI D=XFj6dG68KJ8= 3/4
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11/1/21, 4:54 PM DownloadRegCertificate
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted onlinel \6%2nd
Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc,) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

o i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :31/10/2021

Place:Lakhimpur Kheri
This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate 7RegistrationlD=XFj6dG68KJ8= 4/4
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Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)

163

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033242
VALID FROM 22/06/2021 TO 21/06/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000100

Name of the Owner RAVINDRA KUMAR TEWARI

Deslgnation Asstt. Vice President (Sugar Division)

g

Company Address Sharda Nagar Road, Khambhar Khera, Lakhimpur Khiri

HYHAT FT gar

Address of the Applicant SHARDA NAGAR ROAD KHAMBHARKHERA, Lakhimpur
Khiri

Date of Submisslon 07/05/2021

Location Particulars

District Lakhimpur Kheri

Plot No./Khasra No. Existing premises khasra detail attached
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of 06/07/2006
Construction/Sinking of

the Well

Type of Well Tube Well/Boring
Purpose of well Industrial

Stralner Posltlon (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

WY & ATH

Authorization Letter
s o

Application Form Serlal
No.

Specimen Signature

Block

Munlclpality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m?hr.)

06/07/2006

BAJAJ
HINDUSTHAN
SUGAR LTD
SUGAR UNIT
KHAMBARKHERA

Download

LMPKO0521NINOO17

FULBEHAD
NA

NA

96.00

60.00

200.00
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Maximum Allowable Rate 200.00 Maximum Allowable 2.01 64
of Withdrawal (m%/hr.): Running Hours Per Day:
Maximum Allowable Annual Extractlon of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for exiraction of ground water
at a rate not exceeding that as shown at Sl. (3]), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

+ In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device In respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+» In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device In respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

. for Installation of Pi

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The plezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

= No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the detalls regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
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o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tui \615&“.
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Councll (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce thelr ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in Genera! Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening eic

Date :10/12/2021

Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC043004

VALID FROM 22/06/2021 TO 21/06/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000101

Name of the Owner RAVINDRA KUMAR TEWARI

Designation Asstt. Vice President (Sugar Division) Company Name BAJAJ

g AT T AH HINDUSTHAN
SUGAR LTD SUGAR
UNIT
KHAMBARKHERA

Company Address Sharda Nagar Road, Khambhar Khera, Authorization Letter Download

HUAT HT TAT Lakhimpur Khiri TR O

Address of the SHARDA NAGAR ROAD KHAMBHARKHERA, Application Form Serial LMPKO5271NINCO18

Applicant Lakhimpur Khiri No.

Date of Submission 07/05/2021 Specimen Signature

Location Particulars

District Lakhimpur Kheri Block FULBEHAD

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation NA

Ward No./Holding No. NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationlD=0H+GyynhmHw= 114
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Particular of the Existing Well and Pumping Device 1 67
Date of 06/07/2006
Construction/Sinking
of the Well
Type of Well Tube Well/Boring Depth of the Well (In 14035
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 60.00

Operational Device Electric Motor Rate of Withdrawal 20000
(m3/hr.)

Date of Energization (In Case of Electric Pump) 06/07/2006

Maximum Allowable 200.00 Maximum Allowable 2.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf

GENERAL CONDITIONS:

« Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digita! water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« Incase of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

 Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subseguent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicationF orm/DownloadRegCertificate7Registration|D=0H+GyynhmHw= 2/4
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Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

SNo Quantum of Ground water withdrawal No.of piezometers

(cum/day) required Wisruel! DWLR with

Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 T 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be menitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of

« Any other condition(s) that may be imposed by the concerned Authority.
« |n case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subseguent stage, this permit is liable for cancellation.

e SPECIFIC CONDITIONS:

= (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

» i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aguifer zone tapped in the

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?RegistrationID=0H+GyynhmHw=
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piezometer shall be the same as that of the pumping well/ wells, Monthly water level data shall be submitted oniineltég'ld
Water Department, UR.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

s vil) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

s (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the fellowing
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :31/10/2021

Place:Lakhimpur Kheri
This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?Registration| D=0H+GyynhmHw= 414
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GROUND WATER DEPARTMENT 170

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground] Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC043562

VALID FROM 18/06/2021 TO 17/06/2026

{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000104

Name of the Owner GYANENDRA VIR SINGH

Designation Assistant Vice President (Unit Head) Company Name BAJAJ

Iz AT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT

Company Address Village - Kundarkhi, PO- Govindpara, Gonda, Authorization Letter Download

HUAT T T 271301 WS o

Address of the Village - Kundarkhi Application Form Serial GNDADS21NINOOC4

Applicant No.

Date of Submission 08/05/2021 Specimen Signature

Location Particulars

District Gonda Block JHANJHARI

Plot No./Khasra No. Existing land details attached Municipality/Corporation NA

Ward No./Holding No. NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate ?Registration|D=lotz2Bcahh4=

114
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Particular of the Existing Well and Pumping Device 1 7 1
Date of 01/09/2007
Construction/Sinking
of the Well
Type of Well Tube Well/Boring Depth of the Well (In 121.93
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 150.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable 150.00 Maximum Allowable 5.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 112500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated

overleaf,

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate 7Registration|D=lotz2Bcahh4= 2/4
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= Guidelines for Installation of Piezometers and their Monitoring 1 72

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime, It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No , ,
(cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

= i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate PRegistration|D=lotz2Bcahh4=
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piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted onlinel 17637d
Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc,) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

» vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

+ i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:11/11/2021

Place:Gonda
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC047600

VALID FROM 18/06/2021 TO 17/06/2026

{U1IS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000105

Name of the Owner GYANENDRA VIR SINGH

Designation Assistant Vice President (Unit Head) Company Name BAJAJ

ug FHIAT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT

Company Address Village - Kundarkhi, PO- Govindpara, Gonda, Authorization Letter Download

AT & Tl 271301 wRER o

Address of the Village - Kundarkhi Application Form Serial GNDAOS52TNINDO0OS

Applicant No.

Date of Submission 08/05/2021 Specimen Signature

Location Particulars

District Gonda Block JHANJHARI

Plot No./Khasra No. Existing land details attached Municipality/Corporation NA

Ward No./Holding No. NA

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?Registrationl D=HVA9KIpfvck= 1/4



1317

11/11/21, 5:04 PM wnloadRegCertificate

175

Particular of the Existing Well and Pumping Device

Date of 01/09/2007

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In 121.93
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Pasition (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 150,00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable 150.00 Maximum Allowable 5.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 112500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

» The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

= Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage , this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
recorders shall be made available to this office on monthly basis

upgwdonline.in/apps/ApplicationForm/DownloadRegCerlificate?RegistrationlD=HVA9K|pfvck= 2/4
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Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

Q

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6".

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table;

Monitiring Mechanism

SNo Quantum of Ground water withdrawal No.of piezometers
' (cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer inta the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation,

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of,

» Any other condition(s) that may be imposed by the concerned Authority.
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

» (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online]_tgz-}!tzm
Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

= vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

s vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

» (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

o ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :11/11/2021

Place:Gonda
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1))

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC020211

VALID FROM 18/06/2021 TO 17/06/2026

{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000106

Name of the Owner GYANENDRA VIR SINGH

Designation Assistant Vice President (Unit Head) Company Name BAJAJ

UG Y T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT

Company Address Village - Kundarkhi, PO- Govindpara, Gonda, Authorization Letter Download

HUAT BT IalT 271301 W o

Address of the Village - Kundarkhi Application Form Serial GNDAO521NINO006

Applicant No.

Date of Submission 08/05/2021 Specimen Signature

Location Particulars

District Gonda Block JHANJHARI

Plot No./Khasra No. Existing land details attached Municipality/Corporation NA

Ward No./Holding No. NA
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Particular of the Existing Well and Pumping Device

Date of 01/09/2007

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In 121.93
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 150.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable 150.00 Maximum Allowable 2.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 45000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI, (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

» In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

» For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« Incase of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

= In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage , this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
recorders shall be made available to this office on monthly basis
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Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6",

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No ) .
(cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of,

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation,

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted onlineI @Tnd
Water Department, UP.

» V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Manzgement Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m8 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:11/11/2021

Place;:Gonda
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

(=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019.

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC026057

VALID FROM 18/06/2021 TO 17/06/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202105000107

Name of the Owner GYANENDRA VIR SINGH

Designation Assistant Vice President (Unit Head) Company Name BAJAJ

ug AT BT AT HINDUSTHAN
SUGAR LTD SUGAR
UNIT

Company Address Village - Kundarkhi, PO- Govindpara, Gonda, Authorization Letter Download

& BT AT 271301 ISR

Address of the Village - Kundarkhi Application Form Serial GNDAOS21NIN0007

Applicant No.

Date of Submission 08/05/2021 Specimen Signature

Location Particulars

District Gonda Block JHANJHARI

Plot No./Khasra No. Existing fand details attached Municipality/Corporation NA

Ward No./Holding No. NA
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Particular of the Existing Well and Pumping Device 1 83
Date of 01/09/2007
Construction/Sinking
of the Well
Type of Well Tube Well/Boring Depth of the Well (In 121.93
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 10.00

Operational Device Electric Motor Rate of Withdrawal 50.00
(mé/hr.)

Date of Energization (In Case of Electric Pump) 01/09/2007

Maximum Allowable 50.00 Maximum Allowable 4.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 30000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated
overleaf.

GENERAL CONDITIONS:

« Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« Incase of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

= The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
recorders shall be made available to this office on monthly basis
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« Guidelines for Installation of Piezometers and their Monitoring 184

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6",

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

SNo Quantum of Ground water withdrawal No.of piezometers
) (cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
. 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours,

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of,

» Any other condition(s) that may be imposed by the concerned Authority.
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

» iii) All industries abstracting ground water in excess of 100 m?%/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
m3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
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piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted onltnel 183511d
Water Department, UP.

» V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

=« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:11/11/2021

Place:Gonda
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT 186

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC045903

VALID FROM 18/10/2021 TO 17/10/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000315

Name of the Owner AVDESH KUMAR GUPTA

Designation Vice President Company Name BAJAJ

ug HYAT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Company Address Village Itai Maida Block Sridattganj District Balr Authorization Letter Download

AT T T WRSR a7

Address of the VILLEGE- ITAIMAIDA,POST-SHRIGANJ, TEHSIL Application Form Serial BLMPO721NINO0O9

Applicant UTRAULA,DISTT.-BALRAMPUR, UP-271607 No.

Date of Submission 12/07/2021 Specimen Signature

Location Particulars

District Balrampur Block Sridattganj

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation No

Ward No./Holding No. NA
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Date of 01/06/2010
Construction/Sinking

of the Well

Type of Well Tube Well/Boring
Purpose of well Industrial

Strainer Position (For Tube Well)

Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable 180.00
Rate of Withdrawal
(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water:

1 3 2 gwmload RegCertificate

Particular of the Existing Well and Pumping Device

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
{m?3/hr.)

01/06/2010

Maximum Allowable
Running Hours Per Day:

187

110.00

50.00

180.00

3.00

81000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at S!. (3k) and is valid subject to the observance of the conditions stated

GENERAL CONDITIONS:

= In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.
» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

» In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation,

= The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

= Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate 7RegistrationlD=BIxXyFROL84=
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recorders shall be made available to this office on monthly basis 1 8 8
« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No Gt/ IVl DWLR with
cum/day) require v—
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

= Any other condition(s) that may be imposed by the concerned Authority.
» In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subseguent stage, this permit is liable for cancellation.

= SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
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m? /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (obs]y&ﬂl)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground
Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,

Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

= i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« i} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :117/11/2021

Place;Balrampur
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

190

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC022896

VALID FROM 18/10/2021 TO 17/10/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000325

Name of the Owner AVDESH KUMAR GUPTA

Designation Vice President Company Name BAJAJ

ug HGAT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Company Address Village Itai Maida Block Sridattganj District Balr Authorization Letter Download

ST FH Tar wifeR 93

Address of the VILLEGE- ITAIMAIDA,POST-SHRIGANJ, TEHSIL Application Form Serial BLMPO721NINOQOO8

Applicant UTRAULADISTT.-BALRAMPUR, UP-271607 No.

Date of Submission 12/07/2021 Specimen Signature

Location Particulars

District Balrampur Block Sridattganj

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation No

Ward No./Holding No. NA
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191

Particular of the Existing Well and Pumping Device

Date of 01/06/2010

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In 110.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 180.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable 180.00 Maximum Allowable 4.00

Rate of Withdrawal Running Hours Per Day:

(m3/hr.):

Maximum Allowable Annual Extraction of Ground Water: 108000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated

overleaf,

GENERAL CONDITIONS:

» In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained,

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

» In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

= Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
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recorders shall be made available to this office on monthly basis 1 9 2
« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6°.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No ) :
(cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired quantity of water.

» i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources,

« i) Allindustries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

» iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10
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m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (obsi.rgu )]
shall be constructed at a minimum distance of 50 m from the bore well/production well, Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground
Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

» vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

s vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

s (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council,

= i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021

Place;Balrampur
This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC040290

VALID FROM 18/10/2021 TO 17/10/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000327

Name of the Owner AVDESH KUMAR GUPTA

Designation Vice President Company Name BAJAJ

g AT T ATH HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Company Address Village Itai Maida Block Sridattganj District Balr Authorization Letter Download

AT T T WRaR U7

Address of the VILLEGE- ITAIMAIDA,POST-SHRIGANJ, TEHSIL Application Form Serial BLMPO721NINCOO7

Applicant UTRAULA,DISTT.-BALRAMPUR, UP-271607 No.

Date of Submission 12/07/2021 Specimen Signature

Location Particulars

District Balrampur Block Sridattganj

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation No

Ward No./Holding No. NA
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Particular of the Existing Well and Pumping Device

195

Date of 01/06/2010

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In 110.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 180.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable 180.00 Maximum Allowable 5.00

Rate of Withdrawal Running Hours Per Day:

(m%/hr.):

Maximum Allowable Annual Extraction of Ground Water: 135000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at S!. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

« |n case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(8) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

= For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

« |n case of any change of ownership of the existing well, fresh registration has to be obtained.

= No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this registration

= In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level

upgwdonline.infapps/ApplicationForm/DownloadRegCertificate ?Registration| D=BEInFkxGeNM=
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recorders shall be made available to this office on monthly basis 1 9 6
» Guidelines for Installatio| m nd their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

Quantum of Ground water withdrawal No.of piezometers
S.No ) ;
(cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours,

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired guantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

« i) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through
Confederation of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?Registration|D=BEinFkxGeNM= 3/4
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m? /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (obs )
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground
Water Department, UP.

= v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

» (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m® /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021

Place:Balrampur
This certificate is electronically generated and does not require digital signature

upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate ?Registration|D=BEinFkxGeNM=
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Reqistered

: UTTAR PRADESH POLLUTION CONTRJ-LQ&\RD
PICUP BHAWAN, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW

rd .’, e

= 7 LS . / 2
A J’/L"/" = { C- 5 [ Haz-125/ 2013/ Dated; <=2 < i

NUMBER OF AUTHORIZATION AND DATE OF ISSUE.\34) Sl X222 02012 v DATE.23) 10013
M/s Bajaj Hindustan Limited, (Sugar Unit). Khambarkhera Lakhimpur Khiri, Is hereby aranted an authorisation
o uperate a facility lor temporary storage with in factory premises Situated at Khambarkhera Lakhimpur Kiiri.
The authorization shall be in foree for a period of Five Years from the dute of issue.
4. The autherisation is subject to the conditions stated below and such conditions as may be specified in the rules far

the time being in forece under the Enviranment (Protection) Act, 1986,

Ref: /

-1

1

(5]

) n

A\~
&_”'
(J. 8. Yadav)
Member Secretary

The authorization is granted for following activities and quantity of hazardous wastes.

SN, Activity o Nature “Quantity Category  Final Mode of Disposal/S L F
Incineration

To Burnt m
boller with

Slorage & o e - )
i Ol & Grease 100 Kg/Day bagasse

Disposal

Terms and Conditions of Authorization

[ DS

The autiorisation is valid for the period indicated above if not suspended or cancelled earlier

The wastes must be safely collected in leak proof containers and shall be duly marked in a manner suitable for

nandling. storage and trangport and the packaging shall be easily visible and be able to wilh stand physical

conditions and climatic factors All hazardous waste containers / bags shall be provided with 2 general label

The storage area should be at an isolated spot in the premises and must be fenced, covered and duly marked

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
rmeasures must be followed in handling of wastes and the staff must be properly trained

4, The authorisation shall comply with the provisions of Environment (Prolection) Act 1986 and rules made there
under.

5. The authorisation or its renewal shall be produced for inspection at the request of an officer of the U P Pollution
Control Board,

6. The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardous wastes without
obtaining prior permission of the U P, Pollution Control Board

7. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
persen authorised shall constilute a breach of this cuthorisation

8. itis the duty of the authorised person to take prior permission of the U P. Pollution Control Board to close down
thie lacility.

8. An application for the renewal of an authorisalion shall be made in form 1, before its expiry as |aid down in ruie.
[tis further brought to your nofice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
in W.P. (c) No. 657 of 1995, no industry covered under Hazardous Waste (Management and Handling) Rules
1889 (as amended) shall be allowed to operate without valid authorisation. Itis also provided in the same orders
that induslries which are nel complying with the conditions of authonsation shall not be allowed to operate
Hence in case you fail to apply for suthorisation, before its expiry or fail ta comply with conditions of the earlier
authorisation issued to you, closure order shall be issued against your industry without any further notice

10. The applicanl must file 1etuins on prescribed Form 4(copy enclosed) along with a compliance repaort of this leller
and should also maintain recards on Form (copy enclosed) and present it to Board's inspecting officials.

11. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control Board at

the earliest along with details of mitigate and reinedial measures taken



12.

13.

14.

17,

18.
19;
20.
21,

22.

F

24,
25,
28,

2F.

1341

The authorised person shall not receive, collect, or store any hazardous waste from any unalrgegccupier
or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing unit it must
be ensured that such unit is fully complying with envirenmental requirements and has a valid authorisation of
the Board,

In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature rust be safely collected and stored. Non-compatible wastes must be suitably and safely handled.

It is within the powers and functions of the U.P. Pollution Control Board to medify / revoke the terms and

conditions of the authorisation issued under the Rule-6 of Hazardous Wastes (Management, Handling & Trans-
boundary Mavement) Rules, 2008,

. The stored waste shall not be taken out of the clorage area except with the written permission of the State

16.

Pollution Control Board in this regard.

You are directed to display on-line dataldisplay hoard cutside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste water and air emission and solid
hazardous waste generated within the factory premises. Necessary compliance should be sent within 15 days
of receipt of this letter, g

It is the mandalory duty of the authonsed person to comply with the guidelines for transportation of hazardous
wasle In accordance with rule 7 of Hazardous Waste (Management, Handling & Trans-boundary Movement)
Rules2008. A document no. HAZWAMS/23/2003 in this regard has been issued by Central Pollution Control
Board and is available on the web site of U.P Pollution Control Board (www.uppch.com)

It should e ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with compliance of
this letter of this office.

Used oil siiall be seld only lo registered recyclers with Central Pollulion Control Board. The record ghall be
maintained

All recyclers (Waste oil/Lead/Nonferrous metal) e-waste shall not operate without obfaining registration from
U P Poilution Conirol Board

The occupler, transporter and operator of a facility shall e liable for damages caused to the environment
1zsulting due to improper handling and disposal of hazardous waste listed in schedule 1,2. and 3 and shal ts
limle tv pay a fine as levied by the State Pollution Control Beard under the rules.

You shall become the member of any common TSDF for S.L F. M/S U.P. Waste Managemeant Project Kumbhi
Kanpur Dehat or Mis Bharat OIl & Waste Management Lic., Kumbhi, Akbarpur, Kanpur Dehat  parmitted by
UP»CRB), and stari sending the stored hazarcous wastes for final disposal to the TSDF and report baclk to
UPRPCBE with the regured manifesto (document of proof) within one/three month of this letter The authorized
incinerator is with M/s Bharat Off Company, Sahibabad, Ghaziabad for oily waste and paint sludge only and
comman incinerator at Kumbhi, Ramabai Nagar, Uttar Pradesh for other incinerable wastes

Incinerable waste can also be sent to an authorised Cement Kiln after taking authorization from U.P P.C B The
Cerment Kiln should have valid authorization fram concerning SPCB and U.P.P.C.B. as well.

You are required to send the Hazardous waste to TSDF/ Incinerator /Cement Kiln within Ninety days of iis
generation,

Ceopins of Hazardous Waste Manifest in Form -13 shall be sent regularly to U.P.P.C B for each category of
wasle sent io TSDF. /incinerator / Cement Kiln

Emission from the Common/ Captive incineralor stack shall meet the prescribed standards under Environmental
Protection Act 1986

20 1
(J. S. Yad:v]&

Member Secretary

Copy to:- Regional Officer, U.P, Pallution Control Board Lucknow for information and necessary action.

S

Chief Environmental Officer
(Circle-5)
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Reff: BEL /KKH/EHS/M&‘, /2018 Dated: 15" October, 2018

To,

200

The Member Secretary

Uttar Pradesh Pollution Control Board
TC-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow-226010

Sub: Application for renewal hazardous waste authorization of M/s.

Bajaj Hindusthan Sugar Limited Sugar Unit-Khambharkhera. Distt-
Lakhimpur Kheri.

Dear Sir,

Please find here with application form (Form 1) duly filled in triplicate for
Authorization of Collection, Storage & Disposal of Hazardous Waste under Rule
6 of Hazardous Waste (Management, Handling & Trans boundary Movement)
Rules, 2016.

We are enclosing herewith Demand Draft No.”1€0609" dated; 15.10.2018 of
Rs. 50,000.00/- (Rupees Fifty thousand only.) issued from “State Bank of
India” branch Khambharkhera, Lakhimpur Kheri against authorization fee for
our M/s. Bajaj Hindusthan Sugar Ltd. Sugar Unit- Khambharkhera Dist.-
Lakhimpur Kheri.

It is requested to kindly grant us authorization of hazardous waste for five years
and we shall be thankful for the same.

Thanking you,

For Bajaj Hindusthan Sugar Ltd e e w1

SUQ:E{, Uﬁt‘meharkhwa R . '21 3 t___ R\ , l!
e umlﬁ‘ﬂ B P J-\-nd‘—'#'*'

&Authorlsed S;_gqﬂ%’ ago wTr PR o, e

Encl.: As above

C.C.-Regional Officer, U.P. Pollution Control Board 4thFloor, B-Block Vibhuti Khand,
Gomti Nagar Lucknow-226010,
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B3 higjaj hindusthan sugar I 202

www. bajajhindusthan.com

(formerly: Bajaj Hindusthan Lld.)

Ref:BHSL/KKH/HAZ/2018/

Date : 10.12.2018
To,

The Chief Environment Officer, Circle-5
Uttar Pradesh Pollution Control Board
TC-12V, Vibhuti Khand Gomti Nagar
Lucknow -226010

Sub: Renewal hazardous waste authorization .

Dear Sir,

It is with reference to our application for renewal of hazardous waste authorization dated
15.10.2018, in this regards we would like to state that we have submitted the application on
nivesh mitra portal and deposited the requisite demand draft for amount of rupees fifty
thousand. We requested to grant us authorization for five years.

We have also submitted all required compliances and document for the renewal of hazardous
waste authorization of our unit.

In the light of above we would like to request you to kindly grant us the authorization as it is
pending since two months at UPPCB HO, Lucknow.

Thanking you,

For Bajaj Hindusthan Sugar Ltd
Sugar Unit- Khambharkhera

A
-»I‘. Al N -
@%/ B ,\f‘{’?\ ,\\Sqﬂ)(

(Authorized Signatory) ‘“‘__'.' e Lx wh
Encl; As Above N ¥

Reglonal Office

. TC-13, Vibhuti Khand, Gomtinagar, Lucknow-226010 « Tel: +91-522-2720852, 2721872 » Fax: +91-522-2728662
Regd. Office
CIN

: Golagokarannath, Lakhimpur-Kheri, District Kherl, Ultar Pradesh - 262802 + Tel: +91-5876-233754/5/7/8, 233403, Fax; +91-5876-233401
© L15420UP1931PLCO65243

biajaj yroup
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Reff: BEL /KKH/EHS/I‘Q.&" /2018 Dated: 157 October, 2018

To,

The Member Secretary

Uttar Pradesh Pollution Control Board
TC-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow-226010

Sub: Application for renewal hazardous waste authorization of M/s.

Bajaj Hindusthan Sugar Limited Sugar Unit-Khambharkhera. Distt-
Lakhimpur Kheri.

Dear Sir,

Please find here with application form (Form 1) duly filled in triplicate for
Authorization of Collection, Storage & Disposal of Hazardous Waste under Rule
6 of Hazardous Waste (Management, Handling & Trans boundary Movement)
Ruies,‘ 2b16.

We are enclosing herewith Demand Draft No.”1€0609" dated; 15.10.2018 of
Rs. 50,000.00/- (Rupees Fifty thousand only.) issued from “State Bank of
India” branch Khambharkhera, Lakhimpur Kheri against authorization fee for
our M/s. Bajaj Hindusthan Sugar Ltd. Sugar Unit- Khambharkhera Dist.-
Lakhimpur Kheri.

It is requested to kindly grant us authorization of hazardous waste for five years
and we shall be thankful for the same.

Thanking you,

For Bajaj Hindusthan Sugar Ltd % A <
Sugar Upit-KRambharkhera' "

e e R A2 &ﬂl,_?
= T‘\“ gramal & wer. L
TEFS

(Authorised Sjggatety) - angg TS FRfaT e,

Enc!.: As above

C.C.-Regional Officer, U.P. -Pollution Control Board 4thFloor, B-Block Vibhuti Khand,
Gomti Nagar Lucknow-226010,
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UTTAR PRADESH %Q%ZUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 2 0 5

Ref. No : 7462/UPPCB/Lucknow(UPPCBRO)/HWM/LAKHIMPUR KHIRI/2019 Dated:
27/04/2019

To,
M/s BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA LAKHIMPUR KHERI

Sharda Nagar Road Village and Post- Khambhar Khera, LAKHIMPUR KHIRI,261506
Tehsil :Dhaurahara

District :LAKHIMPUR KHIRI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

l. Number of authorization and date of issue 7462 and 27/04/2019 .
2 Reference of application (No. and date) 4899447 and 14/03/2019 .

Mr NARESH AGARWAL AGARWAL of M/s BAJAJ] HINDUSTHAN SUGAR LIMITED
UNIT KHAMBHAR KHERA LAKHIMPUR KHERI is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
Village and Post- Khambhar Khera, LAKHIMPUR KHIRI .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
- | LIT and III of these rules co-processing,ete, | s e
] Sch-1, Cat.-5.1 (Waste Oil and | Burnt in Boiler along with 100 Kg/day
gle_clsc}_ e e Bagasse S
I; The authorization shall be valid for a period of 02/05/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

Ls The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution

Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .



7. It is the duty of the authorised person to tgce prior permission ot the State Pollution Control
Board to close down the facility . 6

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14, Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .

B Specific Conditions of Authorization

1. The authorization shall be valid for a period of Five Years from the date of issue, if not suspended
or cancelled earlier.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be

provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wasles
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

5. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

6. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7. The authorized person/agency shall not receive, collect, or store any hazardous waste from any



unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold tg.a
other reprocessing unit it must be ensured that such unit is fully complying with environm H?
requirements and has a valid authorization of the Board.

8. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable

corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

9. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.

10. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
alr emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

11. It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

12. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

13. An E'TP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

14. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

15. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule

1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

16. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.

17. You shall become the member of any common TSDF for S.L.F. which has been authorized by
UPPCB and send the stored hazardous wastes for final disposal to the TSDF and report back to
U.P.P.C.B. with the required manifesto (document of proof) within one/three month of this letter.

L8. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.
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Dear all,
Please find the attachment reply on behalf of the Respondent No.6 (M/s. Bajaj Hindusthan Sugar Ltd.)

Kindly accept the services.

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,

Jangpura Extension

New Delhi-110014

Ph: 011-43580335
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